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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

PARLIAMENT OF INDIA
Thursday, 15th March, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SrEaKER in the Chair]
ORAL ANSWERS TO QUESTIONS
AGRICULTURAL LABOUR

*2216. Prof. 8. N. Mishra: (a) Will
the Minister of Labour be pleased to
state whether it is a fact that Govern-
ment referred the question «f fixation
of minimum wages for agricultural
labour to the National Planning Com-
mission sometime back?

(b) If so, has the National Planning
Comx;tission made any recommenda-

The Minister of Labour (Sh:i Jag-
Jivan Ram): (a) Yes.

" (b) Yes. The Planning Commission
appointed an expert Committce for
this purpose. The Comnittee recom-
mended that the scope of the Miniioum
Wages Act, 1948, as far as it i3 appli-
cable to agricultural workers, should
be restricted to arcas of ‘low wages
where, firstly, action was most
urgently called for and secondly,
action had the maximum chances of
being successful. Taking this into
account the Commission recommended
that ontinn should be riven to State
Governments to  introduce mirimum

for agricultural wovrkers in
such limited areas ani at such times
as they considered feasible.

Prof. ts'thN‘ Mllshrs: What will
happen e employees engaged
3% enquiry? Will they be disbmg

&bri Jagfivan Ram: Obviously, so.

Pref. 8, N. Mishra: May I know the
sumber of employces engaged?

Shrl Jactivan Ram: It will be a2 few
hundreds, 300 or ¢ve.

I%P.S.

Shri Kamath: Is it a fact that the
Minimum Wages Act, 1948, provided
for fixation of minimum wages for
labour in scheduled establishments,

and in how many States has thiz been
given eflfect to so far?

Sbri Jaglivan Ram: There are two
schedules in the Minimum Wages Act
In Schedule I, a number of industries
are enumerated. Schedule II includes
agriculture. So far as Schedule | ig
concerned, a number of Slate (loverne
ments have flxed minimum wages
a2 large number of industries in tha
schedule. Only a few davs back, .}
think, in reply to a question. I have
laid a Statement on the Tahle of the
House wherein I have given the de-
tails of the various industries in which
minimum wages have been fixed.

Shri A. €. Guha: Can the hup,
Minister give us an idea as to Whaetrs
the disparity bhetwren  the gon
level of wages prevailing in irdustrial
areas and in agricultural areas?

Shri i;'la‘a’lgzv'i“]tﬁam: Obvim:.Jy‘. the
wages cullure are much lew
than what they are in industcv. had

Shri Meeran: Mav I aw whethey
the Planning Commission in thelp
report has indicated at least by wi
of example any areas whoe
cultural labour is paid very ow?

Shri Jagfivan Ram: Tt is not for
Planning Commiscinn to indicn< ﬂA:
enquiry is being carried on i
States and we bhave rereiv
material  regardizg the A oeat
wages in those arens Tha State Gowe
ernments can say which are ho mog}
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dépressed pockets where very low
wages are paid to agncultural
workers

Prof. S. N. Mishra: What do the

enquiries mdxcate about the average
:‘Kual income, and average expendi-
for an agricultural labour's family?

Shri Jagjivan Ram: The enquiry
reveals a very bad state of affairs.
The annual income of an agricultural
tamily—I do not refer to individual
workers, but families—comes to some-
thing between Rs. 300 and 400 per
year. Therefore, the income is not
enough to meet their ordinary
expenses.

. PexsioN anp ProvieEnt Fump

#2217. Shri Sidhva: (a) Will the
Minister of Rebabflitation be pleased
1o state at what stage the question of
ayment of pensions and Provident
gunds to displaced persons who came
from Western Pakistan to India stands?

“b) How rnany representations have
been received from various Associa-
tions and individuals in connection
with this matter?

{c) Haw much amount has Govern-
ment paid to the displaced persons in
respect of their pensions as per their
recent announcement?

e Minister of State for Rehabilita-
ilon (Shrl A.P. Jain): (a) The attention
. nt the House is drawn to a statement

me in answer to S
Quesuon No. 141 by Shri Sidhva on the
‘28th November, 1950, which gives the
previous history of the case.

The position of the displaced persons
other than employees of the divided
Provinces of Punjab and Bengal with
ﬁgard to pensions and provident funds

now as follows:

(i) Displaced Government servants

to whom provisional pensions
had been sanctioned under the
December, 1947 Indo-Pakilhn
Agreement are continuing to
receive this benefit.

(ii) Displaced Government servants
and servants of States and
Local Bodies not covered by
the provisional pensions
scheme of December, 1947 will
now get the full amount of
their pensions under the

N Pakht;?o Agreement of Decem-

. (m) Displaced Government servants
and servants of States and
Local Bodies who were eligible
to pensions but whose pensions

. had not been sanctioned are

. entitled to payment of 50 per

) cent. of the pension subject to

s maximum of Rs. 150 per
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mensem under the interim
relief scheme sanctioned by
the Ministry of Rehabilitation
in November, 1950.

(iv) Displaced Government ser-
vants and servants of States
and Local Bodies whose pro-
vident funds have not been
paid will be eligible to pay-
ment of 50 per cent. of the
ascertained dues under the
Indo-Pakistan Provisional
Payments scheme.

Victims of Quetta earthquake
who were in receipt
allowances in  West Pakistan
and dependents of the Govern-
ment servants who died or
were injured during the civil
disturbances are entitled to
payment under the interim re-
lief scheme of the Ministry of
Rehabilitation.

(b) A large numnber of representa-
tions were received but as the matter
has now been satisfactorily solved. it
will serve no useful purpose to ransack
the numerous records.

(c) The Ministry has requested the
Auditor-General to ask the Accountants
General concerned to arrange paymem
against authorities issued by
Central Claims Organisation of t.he
Ministry of Rehabilitation.

Shri Sidhva: The hon. Minister stat-
ed that 50 per cent. has been arranged
be paid provisionally towards the
Provident !‘und to employees of local
bodies under the Agreement arrived at
with Pakistan in December. 1950. May
1 know whether this amount will be
paid by Pakistan Government. and
what will be the position regarding the
remaining 50 per cent? Has any
agreement been arrived at or is likely
to be arrived at?

Shrl ‘A. P. Jain: The main difficulty .
in implementing the Act was the diffi-
culty about exchange. As a result of
December, 1950, Agreement, it has been

scheme will be in
Rupees and flnal adjustments will be
made later on. So far as the remaining
50 per cent is concerned, nothing has
been decided as yet. Ultimately, we
hope to reallse the money from Pakis-
tan and pay to all persons concerned.

Shtl Sidhva: Arising out of answer
to part (c¢) of the question, the hen.
Minister said that he has referred
matter to the Accountants General ‘for
disposal. May I know how many appll—
cations have been received so far, and
whether any money has been paid
during the three months = that have
elapsed from the date of the announee-
ment? Is it a fact that no partial pay-
ments of pension and provident fund
have yet been paid?

(v

~
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Shri A. P. Jain: 2173 applications
have been received. Out of these,
400 have been scrutinised by the officer
in charge of the Claims Organisation.
In ten cases payment has been
sanctioned. The reason for ‘the delay
is this. First, the rules had to be fram-
ed. Then, forms were printed and they
were sent to the displaced persons.
Finally, these rules were finalised in
the beginning of February. The Com-
mittee is scrutinising these appli-
cations. I hope payments will start by
the end of this month or the fizst week
of April.

orel sfaTw @ ®T AN
AN Fwr FR q@ET -fr @ G
@Y wfeegz o7 & 73 § I
* foi s qrg feaer war g ?
{Lala Achint Ram: Will the hon.
Minister be pleased to state the amount
which is available with the Govern-

ment for the payment on account of the
items of pension aad provident fund?]

Wt Qo fto ¥ : WH T W
X A T 4 &9 faaer war
T &, ITH AAE AT A
awe @ fear e

[Shri A. P. Jain: The question in
respect of these items does not arise.
The amount which is due to these
people will be paid from General
Exchequer.]

Sardar Hukam Singh: Sir, are there
yet any cases of displaced persons who
claim pensions and provident fund
amounts which have not been decided
by Government?

Shri A. P. Jain: I said 2,173 appli-
cations have been received; some of
these have been scrutinised and some
have been sanctioned and others are
being scrutinised and are in the pro-
cess of being sanctioned. These are
now under scrutiny.

Sardar Hukam Singh: Will Govern-
ment sanction these claims after
scrutiny irrespective as to whether the
Pakistan Government agrees to pay the
rest of the amount?

Shri A. P. Jain: The scheme thgt I
have just read out to the House is for
.immediate implementation. Some sort
of arrangement has been made with
Pakistan for the implementation of the
seheme. It does not depend on what
Pakistan pays and what ultimately is
settled with Pakistan.

15 MARCH 1951
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Shri T So far, 1
understand there was some difficulty
in the settlement of these pensi
due to the non-availability. of p
from Pakistan. May I know whi
these papers have now been
from Pakistan?

Shri A. P. Jain: The 'implicatigg
that there was difficulty due to tF
non-availability of papers from Pakis-
tan is not correct. It is for the pers
who claims the pension to supply
papers. Of course they have to be
verified and tnat is done. The pre-
vious clause has been removed and
it is now for us to receive the papers
and to finally assess the claims and
make payment. ¥
EVACUEE Lanp 1IN Puxiab *

+2218. Dr, Ram Subhag Singh: Will
the Minister of Rehabilitatiea be
pleased to state:

" (a)_the total acreage of evacueg
land in the Punjab (I); T

(b) the percentage of the evacuee
land which has been allotted to new
allottees:

(c) the number of ‘evacuee honsés
in the Punjab (I); and

(d) what percentage of those houses
has been "allotted to displaced persoms
from  West Pakistan?

‘The Minister of State for Rehahilita-
tion (Shri A. P. Jain): (a) 29,70.000
acres. '

(b) 98.9 per cent. in rural mn.f

93 per cent. in urban areas.

(c) 4,83,909.

(d) 96.8 per cent. of the allotal
houses in urban areas and 94.1 per

cent. of the allotable houses in rural
areas.

Dr. Ram Subhag Simgh: How sqon
do Government expect to get the re-
maining houses and land settled on
these refugees?

Shri A. P. Jain: As regards the
land. the balance is 31,044 acres both
in the Punjab and in PEPSU. But
the land is of inferior (iua.h'ty and we
are prepared to give it to the dfs-
placed persons, provided they are
prepared to take it. Unfortunately
they have not shown any inclination
to do that. So far as the houses &
concerned, there is a balance of 3:395,
out of these 2.396 are either in 1Re
possession of the old tenants or has
been allotted to non-displaced perscg
who are government servants and who
~are eligible for allotment there. 1,189
still remain to be allotted and theyr
“will be allotted. ’

Dr. Ram Subhag Singh: Sir what
are the maximum and minimum acga
age of land allotted to a single tam&

4
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Shri A. P. Jain: The basis was the
area held by the person in Pakistan.
“Those who had less than 10 acres got
‘about 75 per cent. of the area they
possessed in Pakistan.

W - e = el - 2 S
ol 5 S 2 e
PR W Cayte g R 1

ow
‘oc[lGimg.s:Mmlr:Areanglofthe
-docal peo still in possession these
tousu‘l)p

WgoRodm: @A T

o amewr aied 7R §

{Shri A. P. Jain: I have just now
given these figures.]

e afey oW ;w1 AT SR
SN FH wER v ¥ mdde @
e 1 @ Eat dT g Ao
Food T mh g R N seE
TH A E 7 oS g A IR
Foede w4 g ?

{Lala Achint Ram: Will the hon.
‘Minister be pleased to state whether
the Government is still in possession
wof any such evacuee X
have been kept in reserve till now, and

dave not been allotted to anybody?
If so. how the said lands will be
allotted?]

st go dYo o TR A A oW
3 e hag e ® gar w3
HYT AT FAET AT IAE AT
o @ W T g

IShri A. P. Jain: I do not know of
any such evacuce lands so far.
Ye certainly prepared to answer if the
hon. Member lets me know of the
same.]

Sardar Hukam Simgh: Are any of
She lands or houses which were de-
xlared to be evacuee property subse-

. muently restored to renom who come
dack from Pakistan?

Shri A. P, Jain: There have been
gases In which properties were declar-
#d to be evacuee properties but the
fpersons to’ whom they bel bad
@ot goue to Pakistan, and in those
fases some restorations  are made.
ome restorations are also made In
-fursuance of the mnotification

15 MARCH 1051
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was published by this Ministry in
pursuance of an undertaking given by
my predecessor Shri Mohan Lal
Saksena regarding persons veturning
before a particular date.

Sardar Hokam Singh: Is it con-
tem&lated to invite more persons from
Pakistan to the Punjab as well?

Shri A. P. Jain: There is nothing in
contemplation. There - have been
cases where persons have been
stranded and ered
that those persons had gone only for
a temporary visit but they could not
return on account of some

difficulties and in such cases we give
them the resettlement permit.

Sardar B. 8. Man: Sir, the perceni-
age given about the allotment of
houses, i.e. 98 per cent., does it refer
tothchousesinthevﬂlazesmdﬂ
so, is it not a fact that these beilng
mostly kutcha houses they have
largely been demolished during the
last three or four years?

Shri A. P. Jain: | am afrald my hon.
friend does not care to follow the
answer. The first figure of 96.8 per
cent. relates to houses in urban aceas
and the other figure of 94.1 per cent.
relates to rural areas.

Sardar B. 8. Man: That is why 1
want to know, Sir...

Mr. Speaker: No, we go to the next
question.

Dispracep T. B. PATIENTS

2219, Dr. Ram Subhag_ Singh: (a)
will the Minister of Rehabilitation be
pleased to state whether the Govern-
ment of India give any facilities for
the treatment of displaced T.B.
patients from Eazt Bengal?

(b) It so, what kind of tacilivies de
they give?

The Minlster of State for Rehabiliia-
tion (Shri A. P. Jain): (a) Yes.

(b) 50 beds in the Jadabpur TB.
Hospital, 10 beds in the Calrutta Medi-
cal College and 20 heds in the National
Infirmary Fospital at Calcutta have
been reserved for  dicplaced TB.
patients from Fast Bengal. A Hospl-
tal with 100 bads and X-Ray examina-
tion facilities has also been estnblished
st Beliaghata, Calcutta and arrange-
nents are in progress to set up another
100 beds at the hospital in Kanchara-
para. Arrangements have also bees
made for the out-door treatment of
displaced TB. nahents, examination
of thelr sputum »nd for skingrams at
?,:f; Jadabpur and Beliaghata ‘Hospl-

Dr. Rem Subbar Siagh: May I know
the number of nntlonts whn have been
admitted into these bhospitals?
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Shri A. P. Jain: Sir, these beds are
under the management of the State
Government and we do not maintain
here the figures of patients.

Dr. Ram Subhag Singh: Sir, is any
money being spent on these hospitals
by the Central Government?

Shri A. P, Jain: Yes, we have made
a grant of Rs. 4 lakhs.

Shri A, C. Guha: When are the pro-
posed hospitals expected to be ready?

Shri A. P. Jain: One is ready and
the other is being estahlished and I
think that also will be ready soon.

Shri AL C. Guha: Sir, are the
patients treated free there or have
they to pay some charge?

Shri A. P. Jain: They are not charg-
anything,

Pandit Munishwar Datt Upadhyay:
Sir, may I know whether such facilities
are given to patients who suffer
other diseases also?

Shri A. P. Jain: Di
suffering from all kin
are given proper facilif

Tea CULTIVATION

. Pandit M. B. Bhargava: Will
the Minister of Commerce and
Industry be pleased to state:

(a) the total acreage under cultiva-
tion of tea in undivided India in the
year 1947 and the total produce of tea
therefrom;

(b) the total acreage under tea cult-
vation in the various States of the
Indian Union during the years 1948,
1949 and 1950 and the total tea pro~
duce during these three years;

(¢) the total quantity and value of
tea exported from India during the
years 1948, 1949 and 1950 to the dollar
and sterling regions separately;

(d) the number of tea plantations
in the various States of the Indian
lllsﬁon during the years 1948, 1849 and

laced persons
of ailments

3

(¢) what was the yield per acre of
ﬁa during the years from 1048 to

(1) what was the extent »f nArea
diverted from tea plantation to the
production of food grains in pursuance
of the ‘Grow More Food’ Campaign
during the years 1948, 1949 and 1450
snd how it has affected the tea planta-
tion in Assam and other States of
India; and

(g) what was the total quantity of
tea consumed in the areas now com-
prising the Indisn Union during the
{:-lr”bgso and the years from 1847

15 MARCH 1851

Oral Answers 227127

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a),
to (e) and (g). A statement is laid omr
the Table of the House. (See Appendix
XV, annexure No. 29.]

(f) So far as Government are aware
ng tea bearing land has been diverted
to the production of foodgrains im
pursuance of the ‘Grow More Fuod”
Campaign.

Shri Chaliba: Sir, what are the
reasons for thé decrease of the export
and consumption of tea in the US.A.
and Canada, in the year 1949-507?

Shri Karmarkar: If my hon. friend
goes through the statement he will see
that there is no tendency for reduction.
As has been explained in an answer
earlier, it is only something in the
nature of a seasonal reduction and
there is no sign of any permanent
reduction so far as the whole year is
concerned. ‘

Shri Chaliba: Is it not a fact that
theﬂgurehaseomq’owntmznm.u

‘S'tnﬂlnmuhr:No,thatisnota
act.

Shri Dwivedi: Is it a fact that some
tea growing areas have been diverted
for the cultivation of jute?

Shri Karmarkar: No.

Shri M. V. Rama Rao: Is it not a
fact that the area under tea for the
years 1948, 1949 and 1950 has remain-
ed stationary at 758,000 acres?

Shri Karmarkar: That is right. T
may also inform the House that there
are schemes for the five vear
from 1050 to 1955 to make more a
available for the expansion tea
production.

Kapas (ExPORT)

*2221. Shri B. R. Bhagat: will the
Minister of Comm and hd%lstry
be pleased to state:

Government of

(a) whether the

India have banned the export of
kapas (cotton) from Punjab (India)
without permit; -

(b) if so. the reasons therefor; and

(¢) whetker similar bans are impos-
ed in other cotton-growing States®

The Minister of Commerce and
Industry (Shri Mahtad): (a) Yes,

(b) The action was necessitated * by
the fact that there were widespread
complaints from mills that cotton was
not available in the Fero:
District exee%t at rates very much
higher ‘han the maximum prices
cribed by the Textile Commi.
under Cotton Control Order, 1
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* (¢) A similar ban on the export of
cotton has been imposed in the East
and the West Khandesh Districts,
Districts of Kaiva, Panch Mahals,
Baroda, Broach and Surat of the
‘Bombay State, the Buldana Akola and
‘Amraoti districts of Madhya Pradesh.
No movement of Surat and Vijaya
cottons grown in Bombay State, is
allowed without the permission of the
Textile Commissioner, Bimbay.

Shri B. R. Bhagat: May 1 know
whether the permits are being issued
by one central authority: and if so.
by whom? -

Shri Mahtab: By the Textile Com-
missioner.

Shri B. B. Bhagat: May I know

ow many permits have been issued
so far as the Punjab is concerned?

* Shri Mahtab: I have not got the
figures.
- Shri B. R. Bhagat: What is the
basis on which the permits are issued?
What are the considerations involved?
. Shri Mahtab: According to the re-
uirements of the mills concerued, the
mills are all certam quotas of
eotton. India has been divided into
several zones, approximately coincid-
ing with the cotton-growing areas and
the approximate production of cotton
is taken i:;o tacggunt. ;I':;n alln:
ment is made to the mills permi
are accordingly issued.

‘Shri Jnani Ram: What is the number
of applications for permits that have
_been rejected?

Shri Mahtab: Applications of mills
.must have been rejected on the ground
‘that the mills concerned have got
'sufficient stock. No mill is allowed to
stock more cotton than is necessary.

Kaka Bhagwant Roy: What is the
total production of Bengal desi cotton?

. Shri Mahtah: The estimate is about
three lakh bales.

© Shri T. N. Singh: May I know
whether the restrictions on export
also involve restrictions on movewent
from one Provinee to another or
free movement of kapas permitted
from one zone to the mill area for
which the zone is meant..

. Shri Mahtab: The ban is imposed
on movement from zone to zone.

Taade 1w Crote wrra U. K.

*2222. Shri B. R. Bhagat: Will the
“Minister of Commeree asd Industry
‘be pleased to state: ,

(a) the volume of trade in cloth
between UK. and India during
last three years; the

15 MARCH 1951
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(b) whether it is a fact that the
Indian export of cloth to U.K. has
now increased and cloth imports from
U.K. has decreased; and

(¢) if so, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a) A
statement is placed on the Table of the
House.

(b) Yes, Sir.

(¢) Exports of cloth have increased
on account of rise in demand of
cheaper coarse and medium cotton
piecegoods in U.K. Imports have
decreased because of restrictions
imposed in the middle of 1949 on the
import of cotton piecegoods.

STATEMENT
T'he volume of cloth srade between UK.
and India during the last three yoars.

Exports to UK. Imports from U.K.

Period Quantity Value Quantity Value
yards  Rs. (000) yards Ra.{000)

1048-49 3,237 4 37,242,692 7,76,59

1949-50 31,225,427 2.49,20 #0,142,511 794,48

April 48,845,024 300,51 2,262,605 51,38

to

Decom-

ber 1950

Shri B. B. ﬁn;:ee nM:nyy 1 know
whether there
complaint in the UK. about the quality

of India's exports?

Shri Karmprkar: Not to my know-
ledge.

Shri R. Velayudhan: What steps have
Government taken to prevent the re-
export from UK.?

Shri Karmarkar: We can take no
steps whatever to prevent re-export
from UK. We have no power.

Shri B. %. Bha;&i: Aigording atr'; g
statement, durin| ese three ye
“has increased 3,237 to 48

India has not been very much at the
cost of internal requirements?

Shri Karmarkar: It is always a ques-
tlon of priorities at parucu{:r times,
My hon. friend knows
have been stepping down the export of

cloth in order to meet the internal
requirements of the country. ‘But st
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the time the cloth was allowed to be
exported there was no question of
dearth for internal consumption.

Shri M. L. Gupta: If it is a fact that
cloth is belng re-exported from UK. to
other countries, are we not losing the
profit thereon, as we could have
exported directly to the countries con-
cerned?

Shri Karmarkar: [ understand my
hon. friend to ask me whether it is a
fact that we are losing money on
account of our exporting cloth to the
UK. and that they are re-exporting
the same to some other countries to
wllnich we might have exported our-
selves.

Shri M. L. Gupta: That is right.

Shri Karmarkar: The answer is I do
not think so.

Dr. Ram Subhag Simgh: Is not our
present cloth scarcity also due to our
increased cloth export to the UK. and
other countries, as stated by the Supply
Minister?

Mr. Speaker: All aspects of this ques-
tion have been discussed recently.

Shri T. N. Singh: What are the
varieties of cloth which are exported
to the UK. and are they meant for
local consumption or a large propor-
tion of them is being re-exported?

Shri : 1 would like to
have notice.

Shri Jnani Ram: Is the import con-
fined to particular kinds of cloth at
present?

Shri Karmarkar: It is only confined,
so far as I can remember. to particular
kinds of cloth and in fact, my hon.
friend will see that we have almost
reduced it to negligible quantities.

DRy BATTERIES

*2223. Pandit  Munishwar  Datt
Upadhyay: (a) Will the Minister of
Commerce and Industry be pleased to
state which are the hctorle: manu-
facturing dry batteries in India?

(b) What percentage of Indian
capital is invested in this industry?

(c) Are we manufacturing sufficient
quantity to meet the internal demand?

(d) If not, what steps are being
taken to encourage and help the pro-
duction of dry batteries in the
country?

d-‘l“rey (sn‘i'—immm) (r;ae(” ‘1":;
a
Estrela Batteries Ltd, Bombay.
) The Solar Batteries and Flash-
mnu Ltd., Bombay.
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(3) The Sunbeam Flectrical induse
tries Lid., Bombay.

(4) The National Carbon Compnny
(I) Ltd.,, Bombay. .

(b) Out of the four firms, the ca &
of three firms is entirely Indian

that of the fourth foreign. The total

Indian capital invested is about Rs
khs :w‘

»{c) No.

(d) This is a protected industry. The
protective duty on imports is 30 per
cent. ad wvalorem. Other forms of
assistance in regard to procurement ol
raw materials etc.. are also
rendered.

Pandit Munishwar Datt Upadhyay:
What was the capacity of production
before the war and what is our
capacity now?

Shri Mahtab: The installed ca padv
of these four plants is 213-§

censbuttheactualproductionisoﬂyq
138-2 million cells.

Pandit Munishwar

Datt Upadhyay:
Whal ;slls’ the demand of radio batteriu
in

Shri Mahtab: At present the demand
is 180 to 200 million cells.

Pardit Munishwar Datt Upadhyay:
What are the raw materials
for the manufacture of these dry
batteries?

Shri Mahtab: Manganese dioxide,
graphite, ammonium chlonde, mercury.
chloride. zine chloride. etc.

Pandit Munishwar Datt Upadhyay:
A‘ns we self-sufficient in these materi.
als?

Shri Mahtab: No, Sir.

Shri Sidhva: For how many years has
this industry been enjoying the protec-
tion of the State? May I know whe-
ther Government have taken any steps
to see that their overhead charges are
reduced so.as to enable them to meet
foreign competition?

Shri Mahtab: I have already said
that our factories are not producing to
the installed capacity in spite of protecs
tion but the gap is small. The require.
ment is about 180 to 200 muhon cells,
whereas the production is 138 million
cells. It is very difficult to know exact-
ly why the production has not comg
up to the installed capacity. It is g
matter which requires investigation
The hon. Member will find in the Tara
Commission Bill which has been pl
before the House that steps are being
taken to provide the machinery to

investigate the reasons.
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Shri Joachim Alva: What is the com-
bined production of the three Indian
factories as against the production of
ihe foreign factory? What are the
handicaps under which these three
Indian factories are suffering as com-
pared with the foreign factory?

Shri Mb:Thl have no eogures
factory wise. ey are going ex-
nd their production: that much I

< *
‘ ghri Dwivedi: May I know if there
i3 some export from our factories?

An Hon. Member: How is it possible
when it is ?

InpD1A STORES DEPARTMENT

2224,

£

Pandit Munishwar
: (a) Will the Minister
Production and Supply

to state what is the anaual
maintenance cost of the India Store
Department, London?

(b) What is the valuation of trans-
actions done through them in the year
1949-50?

(c) What is the
advantage that we received by trans-
actions ihrough them during the said
year?

(d) When was this Store Depart-
ment established in London?

The Minister of Works, Production
and Supply (Shri Gadgil): (2) The
actual expenditure during 1949-50 was
£278,803. Against this, the Department
earned £484083 during that year as
departmental rharges for services
fendered by them.

(b) £22,110,900.

(¢) Considerable financial advantage

- sccrued to Government by transactions
through the India Store Department,
London, in the sphere of purchase.
inspection and shipment of stores, but
records cre not maintzined to show
the amount of such financial
advantage. Indeed it would be
difficult to put a monetary value on
these advantages except by wey of
the percentage levied as departriental
charges.

(d) The India Store Department.
London, was organised under the
British Goveroment in 1860.

Pandit Munishwar Datt Upadhyay:
May 1 know with what other countries
are trancactions corried on lhrough
this department in London?

Shri Gadgll: Apart from trans-
sctions in UK., if orders are placed
fn Continental countries they too sre
transacted by these people.
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Pandit Munishwar Daft Upadhyay:
Are these transactions dome on &
tender basis or on an open murket
purchase basis?

Shri Gadgil: Mostly on tender basis.
Tengf‘rs are invited from all over the
‘WOT.

Pandit Munishwar Datt Upadhyay:
What is the relation of this Depart-
ment with the Indian High Com-
missioner there?

Shri Gadgil: The Indian High Com-
missioner is the administrative head
for purposes of discipline.

Shri Rudrappa: May I know whether
the Audit Department of the Govern-
ment of India has raised any serious
objections with regard to the pro-
cedure of purchases in England?

S:ri Gadgll: I require notice for
a

Sardar B. §. Man: Has the India
Store Department been completely
Indianised? If not. what is the num-
ber of Indian employees and what s
the number of non-Indian employees?

Shri Gadgil: I require notice for
that.

Shri Sidhva: The hon. Minister said
that our High Commissioner is the
administrative head only for the pur-
pose of discipline. May 1 know
whether the High Commissioner is the
head of the India Store Department or
whether there is a separate head?

Shri Gadgil: The India Store Depast-
ment is under the Ministry of Works,
Production and Supply, but in as much
as staff is there in London there must
be somebody to enforce discipline. For
that purpose the High Commissioner
is the head.

Pandit Thakur Das Bhargava: May
1 know who determines these earnings
and in what manner they are deter-

mined?

Shri Gadgil: They are examined, I
think, by the audit officer with the
Indian High Commissioner

Pandit Thakur Das Bhargava: In
what manner are they examined. on.
what basis?

Shri Gadgil: I require notice.

Pandit Munishwar Datt Upadhyay:
What is the valuation of the radio angt
aireraft equipment that we purchased:
through this Department in 12507

Shri Gadgll: I require notice.
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PARA-AMINOSALICYLIC ACID

#2225, Shri S. C. Samanta: (a) Will
the Minister of Commerce and Industry
be pleased to state whether it is a fact
that two Indian firms will produce
Para-aminosalicylic acid (P.AS) in
collaboration with foreign firms?

(b) If so, have plants been installed?

{(c) What will be. the production
eapacity of each plant per year?

The Minister of Commerce and
Im@ustry (Shri Mahtab): (a) Yes.
(b) Yes.

(¢) Production capacity of the

lants installed by M/s. Nivea

armaceuticals Ltd. end M/s Cllag

Hind Ltd, li; 12 and 40 tons per annum
vely.

Shri 8. C. Samanta: Mey I know
whether any other firms have shown
interest in the production of P. A. S.
and, if so, how many will he granted
permissicn to manufacture it in the
mear future?

Shri Mahtab: At the present mo-
ment the Government of India have
ted permission to three Indian
to manufacture P. A. S. in
collaboration with foreign firms. No
other firm has yet approached the
Government. If any others agproach,
thei}- kcases will be considered on their
merits.

Shri 8. C. Samanta: May I know
the countries from which plants will
be imported?

Shri Mahtab: Of the three firms
which are now attempting t- manu-
tacture this article. one is collaborat-

with a UK. firm, the s2-ond is
collaborating with a Swiss fierm and
the third one with an Italian firm.

8hri Amolakh Chand: May I knxw
by what time these finns are expected
to go into production?

. Shri Mahtab: So far s present
information goes, in a year or two.

Dr. M. M. Das: May I know the
annual requirements of this medicine
inn India and what percentagc of our
requircments will be supplied by these
factories?

Shri Mahtab: I am sorry I have not
got the information here.

Shri 8. C. Samanta: Wnat will be
she estimated production thix year
iﬁ&n} Messrs. Nivea Pharmaceuticals

Shri Mahtab: The estimated pro-
duction, as I have already stated in
the reply, is 12 tons.
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FOREIGNERS GOING TO NEPAL

*2226. Dr. M. M. Das: Will the
Prime Minister be pleased to state:
X (a) whether-any passport or permis-
sion is required to be given by the
Governinent of India to a foreigner
for his passage through India to and
from Nepal; and

(b) the number of foreigners who-
have gone to Nepal since the
ning of 1950 up till now?

The Deputy Minister ol Extermal
Affairs (Dr. Keskar): (a) Foreigners
(excepting Citizens of Commonwealth
Countries) proceeding 0 Nepal
through India are required tc obtain
transit visas for lindia and re eotry
visas for India from port
Authorities here before leaving India

for Nepal.

(b) The number of :uch non-Asian
foreigners is 76. Tne figures Ior
Asians are not available.

Dr. M. M. Das: May ! kuow whether-
the Government of lndia ic bound hy
some agreement with the Golernment
of Nepal, or by convention. to ailew
the passage of these fureigners to and
from Nepal through India, or whether
Government reserve the rizht of with-
holding their transit?

Dr. Keskar: The trancit of foreigners
through India to Nepal is certainly
carried out according to agrecments
and treaties with the Neve! (Govern-
ment. This is so not vnly vith reguerd-
to foreigners but also with regard to
goods and commodities required by the
Nepal Government.

Dr. M. M. Das: May i know whether
Indians who want to go to Nopzl re-
quire any passport and whether
Nepalese wanting to come to India re-
quire any passport?

Dr. Keskar: Indians going to Nepal,
up to this time, require a pernmut from
the Nepal Governmen: to g0 to Nepal,
but I might inform my hon. friend thut
under the recent treaiv tha:t we have
signed with Nepal, reciprovity rights
for the citizens of both the countries
are accepted, and very soon we hope
that Indians going lo Nepal will get
the same facilities :ha! Nepalwe
coriing to India get.

Shri Raj§ Bahadur: Afay 1 know the
name of the country from which the
largest number ol fcreignera wvasited
Nepal out of this tizure of 76?

Dr. Keskar: I am afraid { would
require notice for that question. ’

Dr. Ram Suabhag Singh: In view Jf
the fact that Nepal is not a remver
of the Commonwealth, may | know
how the Commonwealth citizenship
rule" wwoul’ d apply to parsons going to
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Dr. Keskar: I think my hon. triend
has misunderstood my answer  Citi-
zens of Commonweaith countries in
passing through India do not require
-any visa for India. A citizen of the
United Kingdom or of Cauada coming
to India has no need for poscessing a
visa but has to have only a valid pass-
port. That is why he dces not need
‘a transit visa for going to Nepal
through India.

Pandit Munishwar Dat Upadhyay:
May I know whether the arrangement
is an old one or there has been any
change in it since 1947 or since the
recent disturbances in Nepal”

Dr. Keskar: All the conveations with
regard to the transit of fureigrers
1hrough India are quite old. There

has been no change. Ir fart, duﬂng
the disturbances nobody was allowe
to go to Nepal. That - was all. But as
1 said, the conventizn with rezard to
Indians going to Nepal will, nfe,

soon be changed and nore reci;mx
wﬂ] be introduced.

TRADE REPRESENTATIVES

_M-zm. ‘?fr MM D::‘ win t!lz’ee
pleased to state:

(a) whether our Trade Representa-
‘tives abroad submit any report; and

(b) if so, whether these reports are
available to the trading community
and the public?

The Deputy Ministcr of Commerce
?d Industry (Shri Karmurkes): (a)
es. .

(b) Such portions of the reports
which are not confidertial are publich-
-ed in the “Indian Trale Journs!” and
‘the “Foreigr. Markeli Review™. The
former is available to the pablic as a
priced publication and  the latter
circulated to the Cha:bers of Cem-
merce and Trade Assaiisiicns

Dr. M. M. Das: May | xnow what is
the nature of dutics whih these
representatives perform?

Mr. Speaker: It must be c(ortained
in the report, i believe

Shri Karmarkar: My lon. friend
asks about the sanfatives abroad.
“They look after all our trade inferests

Dr. M. M. Das: Do they gather
g:rﬂcular information about (creign

seports bmitled b T Fmptemom‘gh:ly
subm y RUSe £ o
deal neuera. v ; lvgi’thm tr:‘:tlﬁ
pro.pecu enjuir pa

cular commod{ﬁen, trair complaints,
any important developments affecting
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trade, official organisation and other
miscellaneous matters. The Monthly
Reports deal with the general economic
situation, foreign tradv, trade enquirfes
and miscellanecus matters

Ravon FACTORIES

*2228 Dr. M. M. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state what is the total
amount of foreign exchange—soft and
hard currency—utilised to date, for
the import of machineries for the
Rayon Factories, of Messrs. National
Rayon Corporation Limited of Bom-
bag and Messrs. Sirsilk, Limited of
Hyderabad?

(b) What approximate amounts of
foreign wood pulp .in rupees} will be
required annually when the said fac
tories begin production?

The Minister of Commerce and
Industry (Shri Mabtab) (a) The
foreign exchange utilised to date by
Messrs. National Raycn Corporation
of Bombay amounts to 349.27 663 and
by Messrs. Sirsilk of Hyderahad
£12,70,936 and $3,66,460.

(b) Messrs. Nationol Rayon Corpo-
ration will require wo vl pulp of the
value of about Rs. 20 larns per annun.
Messrs. Sirsilk will not use wocd pulp
but cotton linters as raw material for
the process and this wiil be obtained
from indigenous sources.

Dr. M. M. Das: May 1 know what is
the annual production of artificial silk
from thesc factories and whether the
Government of India have got
coutrol over the price ﬂs.ation and
distribution of the products

Shri Mahtab: Production has not
yel begun. So far ss the Natinnal
Rayon Corporation 1s concerned. it
go into production abuut the rudd!e
of this year. So far as the Sirsilk .05,
of Hyderabad is concerned. it will go
into pmducﬂon in 1932, The estimated
production of the former is 5.€ million
1bs. of per annum end  that «f
the latter is 5 tons »f yarn per day.

Dr. M. M, Das: Mav | know whether
Government contemplate imrposing any
control over the price tixatinn
distribution of ihese praducts?

Mahtab: Waen productien
bezlns. if the texﬂle coniro! stiil re-
mains, necessarily there will be control
over

Br. M. M. Das: In view of the fact
that the raw materials used in tb‘

Rayon Corporation
Bombay are fulty fareign and nquiu
lar amount of foreign exchange,
know whether Covernment have
hnprused upon these rayon factories
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fhe necessity for their securing tneir
raw  materials from indigenous
sources?

Shri Mahtab: It is a Very simple
proposition. I do not think that the
National Rayon Corporation vill fail
to secure its raw materials locally if
it possibly can. This is beirg nsisted
upon not only with regard to this
Corporation’ but with regard to all
factories we have taj. them that as
far as possible they shsuld re!y upon
the supply of raw materials frem
indigenous sources.

Shri R. Velayudhan: May I . know
whether the Travancore Rayons Ltd.
have gone into production?

Shri Mshtab: I am sorry thot that
information is not available

WaR Crarvs rroM Siam

*2229. Shri R. Velayudhan: (a) Will
the Prime Minister be pleased to state
whether India received any compensa-
tion from Siam as war claims?

(b) If so, what was the amount she
got?

The Deputy Minister of FExiemmsl
Affairs (Dr. Keskar): (a) and (b).
The Governments of India. Austraiia
and United Kingdom have agreed to
accept the lump sum payment of
£5224,220 from the Governman: «of
Siam as compensation for war claims.
‘The share of India amcun's fo abcut
1/50th of this figure. The payment
has not been made sn far.

Shri R. Velayndhan: May 1 know on
what basis the clairin of India was
decided?

Dr. Keskar: I am afrail I will’ not
be able to say off-hand the basis an
which India's claim was decided. but
generally speaking all these war claims
were decided betaeen the parties con-
cerned on the pasis of the contribution
that the various cour‘ries had made
1o the war effert. If mv hon. friend
requires details of Indin’s case that
was put up in regard to this particular
matter, I will certainly furnish him
with those details.

Shri R. Velayndhan: May 1 know
whether there is any special reason for
the delay in the payment of the ciaim
of India which has already been
settled?

Dr. Keskar: This davision was taken
only very recently. The dispute with
regard to the diferent shares of the
concerned countries and also the
amount that Siam has to pay was
going on for a pretty lons time It is
only recently that this sur: has been
accepted by all concerned
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8hri R. Velayudhan: May 1 know
whether there is any preposal to 2djust
the amount against the payment to be
made for the rice wrich we purchased
from Siam?

Dr. Keskar: 1 wouid require notice.

Shri T. N. Singh: Has it ever been
suggested that tor a small country
like Siam this comvensation is  two
much and that 1t should be waived or
reduced considerably? If sc. what
steps did India take in the matter?

Dr. Keskar: T dam n,t able to say.
It is quite possible that d,‘urmg the
regotiations that wont on“such re-
presentaticns were made or behalf
of the Thaiiand Goverrment. But 1
may inform the hon. Member that the
Siam Government have accepted to
pay this claim.

Shri Rathmaswamy: May 1  know
whether any time-limit has been fixed
within which Siam should pay this
amount?

Dr. Keskar: As far as 1 am a
there is no time-limit fixed, but as
said this decision was taken very
recently and I 40 not foresee any
difficuities in the "ad,ustment of the
payment.

DECASUALISATION SCHEME

*2230. Shri T. N. Slugh: Will the
Minister of Labour be pleased to state
whether it is a fact that the faetory
owners of Delhi have opposed the
Decasualisation Scheme of the Regional
Employment Exchange?

The Minister of Ladour (Shri Jag-
jivan Ram): Not exacily. Discussica
has been going oa pe‘ween the cficers
of the Directorate Genera! of Hesettlew
ment and Employment and factory
owners in Delhi about the introduction
of a decasualisation scl:eme.

. Shri T. N, Singh: May I know what
is the specific objection of the mill-
owners to this proposal of de-
casualisation?

Shri Jagjivan Ram: The general
objection of the employers to the de-
casualisation scheme is that their
Sardars and Jobbers lose the oppor-
tunity of bringing in persons of thefir
own choice for being recruited.

Shri T. N. Singh: Is it a fact that
these very mills a number of
persons  who . are called ‘casual®
labourers are in fact equal to a
permanent labourer according to the
length of service they have put in?
Shri Jagjivan Ram: That is why a
scheme of decasualisation is necessary,
Shri T. N. Siagh: May I know
whether employers elsewhere bave
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opposed this sort of decasualisation
scheme?

8hri Jagjivan Ram: In the first
instance, wherever we tried to intro-
duce a scheme like that there is some
preliminary objection and opposition,
but when the scheme starts function-
ing the employers gradually veconcile
themselves to the idea and co-operate.
They have been cooperating in
important industrial centres like
Bombay, Ahmedabad, Kanpur and
places like that.

StaLLs IN CaLcurra

*2231. Shri A. C. Guha: Will the
ginslhstz' of Rehabilitation be pleased

(a) the number of stalls erected in
Calcutta for displaced stall-holders;

(b) the number of such stalls occu-
pled so far and the number now lying
unoccupied;

(c) thé total cost of constructing
these stalls; and

(d) whether any tender was called
for before placing the contract?

The Minister of State for
tion (Shri A. P. Jain): (a) 384.

(b) 276 occupied and 108 un-
occupied.

{c) Rs. 28,596.
(d) No.

Shri A. C. Guha: Have the Govern-
ment enquired why the remaining
stalls are not being occupied?

Shri A. P. Jain: The last time I
visited Calcutta I saw those stalls and
1 was told that the D.Ps. were mnot
prepared to leave the better localities

they were occupying to occupy these
stalls.

Shri A. C. Guha: Have Government
offered those stalls for some time at
least without rent?

Mr. Speaker: Order, order. He is

now arguing or making suggestions.
mor afew ON: W1 qEAT
W R g9 wvE AT fF sea
§ gofedt A aefam w1 @
wd gy mAhT v 5 e Sl
@ e qady s v #7
[Lala Achint Ram: Will the hon.
Minister be pleased to state the num-
ber of stalls which the Governmen’
Reeping in view the requirements of

the refugees are proposing to com~
struct in Calcutta?]
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WAoo dr:: aft A @
¥ @ g €1

{Shri A. P. Jain; Even these very
stalls are lying vachnt.]

Shri Raj Bahadur: May I know
whether it is usual to place the con-
tracts without inviting tenders or has
this been done specially in this case?

Shri A. P. Jain: That was a matter
for the State Government to decide
and it is such a small matter that it
:vbas not for me to interfere in all

ese

PaxiSTAN SEpoys IN FAST BENGAL

*2236. Shri Sidhva: (a) Will the
Prime Minister be pleased to state
whether it is a fact that in December,
1950, Pakistan sepoys in East Bengal
along with some Pakistani Muslims
seized a boat carrying 22 maunds of
rice towards Karimganj?

(b) Is it a fact that some of the
occupants were detained in custody?

(c) Have Government taken any

in this direction?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) Seven occupants of the boat
were detained by the Pakistan polive
for a day after which they were
released on bail
(¢) The case is still under investiga-
tion. )

Shri Sidhva: Has the matter been
referred to the Pakistan Governraent
or is it a matter for local investigation?

Dr. Keskar: The matter is under
local investigation and has also been
referred to the Pakistan Government.

TRALE AGREEMENT WITH FINLAND

SETLE
y: (a) n
8onnnce and Indusiry be pleased to

state whether there is any trade a;rea-
ment between Finland and India?

(b) If so, for what commodities does
this a ment provide export mar
for ia in Finland?

(c) What commodities required by
India are likely to be available from
Finland?

The Deputy Minister of Commerce

Indusiry (Bhri Karmarkar): (a)

to (c). The attention of the hon.

Member is invited to Starred Question

No. 1752 asked by Shri B. R. Bhagat

on the 27th February, 1951 and my
reply thereto.

N
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For facility of recollection I shall
read out the answer given to Siarred
Question No. 1752:

“India has not entered into a formal
trade agreement with Finland but Las
arrived at a trade arrangemeant with
that country for the year 1931 for
promotion of direct trade between the
two countries. No quantitative com-
mitments have been made. Copies of
trade letters exchanged to that effect
have been placed in the Library of
the House.”

Pandit Munishwar Datt Upadhyay:
What was the volume of trade
between India and Finland in 19507

Shri Karmarkar: The figurcs for
1949-50 are as follows:
Imports—Rs. 1,17,00,000.
Exports.—Rs. 19,00,000.

Shri B. R. Bhagat: May know
whether this agreement for prmnodon
of trade between India and Finland
will be on a bilateral basis or some
other basis?

Shri Karmarkar: An agreement of
trodoe between two countries cannot be
anything other than bilateral.

JuTE CONTROLLER

92238, Shri Kamath: WultheMmia-
ter of comene and Industry
pleased to sta

(a) whether Government are aware
of the suit instituted by Shri K. C.
Buwas m the Calcutta High Court
;, Jute Controller (J. R

er) ior having requisitioned jute
goods due for shipment to USA,; iy

(b) whether it is a fact that the
Calcutta niigh Court delivered sudg-
ment on 30th August. 1950 against the
Jute Controller, holding his requisi-
tion arder illegal and passed severe
structures on his conduct as Jute
Controller;

(c) the action Government propose

1o take against the Jute Controller in
view of the judicial pronouncement
against him; and
”(d) w?::her Government proggz

appoint any other person as
Controller?

The Deputy Minister of Commeres
‘?:_m (Shri Karmarkar): (a),

(b) Yes, the judmcntAanuﬂn!m
med on
and hon. Judge made certain
obrervations regarding the conduct of
‘Mr. J. R. Walker as Jute Controller.

(¢) The Jute Controller has been
appointed by the States of West
Bengal, Bihar, UP. and Madras and
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the cuestion of taking action
him, if any, rests pnxnanly with the
State Governments concerned.

Shri Karmarkar: 1 am not aware
that an appeal had been filed and
so what had been decided in appeal.

B

Shri Kamath: It has been dismissed,

Mr. Speaker: That may be the hom.
Member’s information. The Minister

has just stated that he has no informa-
tion on the point. .

. snﬂla-ﬂh.lsitatact.&r.ﬂln
in this particular ‘Walker
dxrectedthesaleo!thexoodstohm-
self instead of under the Act?

Mr. Speaker: Order, order. That is
a matter which has been exhaustively
deait with in the judgment of the
High Court. His appointment has
been by the State Governmen's con-
cern

Shri Kamath: Did the State Govern-
ments consult the Central Government
before appointing the Jute Cone
troller?
caf:n Karmarkar: 1Yes, Sir. Ta this

we were consulied and we agreed
to that appointment.

Shri Kamath: Have the State Gove
ernments orted to the Clentral

Government the fact of this judemen
against Mr, Waiker? “ t

Shri Karmarkar: The judgm:
come to our notice. y ent has

Shri Kamath: Has the a
judgment aiso come to the nggfi}a f?l
Government?

Shri Karmarkar: As [ said I &
aware that an appeal had bs\z'xune.%?'

Shrimati Renuka Ray: Yes.
Shrl Karmarkar: No, Sir.

Bhrli B3} Bahader: May @ k
Sir, whether the Central c«ov'»m:g:‘
bas got no say in regard o the
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appeintment or removal of this officer
and if so what are the reasons which
prevented them from advising his
removal now?

Shri Karmarkar: That officer does
not exist now on acccunt of decontrol.
In respect of his appointment, we had
a say., of course.

Shri Joachim Alva: Were any com-
plaints received about Mr. Walker by
the Union Government before the
Inde-Pakistan Pact wes arrived at?

Shri Karmarkar: I cannot say.

‘Shri Kamath: What position dves he
hold in the jute set up now?

The Minister of Commerce and

(Shri Mahtab): Jute has been
"decontrolled. There is no proposal to
have a Jute Controller.

CoaL rok Srvori FERTILISER FACTORY

+2239. Shri R. L. Malviya: (a) Will
the Minister of Works, Production and
Supply. be vleased to state the quality
and quantity of coal which will
annually be required’ for the Sindri
Fertiliser Factory?

(b) What arrangement has been
made _tor the supply of coai?

(c) Is it a fact that met.lllmxet::le
coal is proposed to be used
instead of grade III coal, which the
factory is capable of consuming?

(d) Is it also a fact that coal is
proposed to be transported from far

away

The Minister of Woarks, Production
and Supply (Shri Gadgil): (a) The
quality of coal ‘is run of mine coal
grade II size 68”7 with a tolerance of
2~ and ash content not exceeding 18.6
per cent. and the quantity 2,88,000
tons per annum a ately, when
the factory is in full production.

(b) The present requirements of
coal are 300 tons per day and neceasary
allocation has been made by the Coal
Commissioner. Increased supplies to
the extent necessary will be arranged
as and when required.

(¢) No, Sir, but metallurgical Coal
will be used in the initial stages. Grade
11 coal will be used after ‘a.
method is established in the factory.
“The factory has however been design-
ed to work on grade I coal. ' Schemes
are, being investigated for the divect
gasification of low grade coels with a
view to reducing the drain on India’s
resources of high grade metallurgical
coke.

"(d) No, Sir, The idea is to bring
coal for the factory from collieries

15 MARCH 1951

Oral Answers ‘3200

situated
Sindri.

Shri R, L. Malviya: Is it a fact. Sir,
that the coal so far purchased by this
factory has been transported from a
long distance? May [ know the
collieries from which the coal bhas
been purchased and the distance of
the collieries?

Shri Gadgil: As I said, the artanﬁ;
ment is to purchase it from collier
which are not far away from the
Factory.

within a few miles from

Munishwar Datt Upadhyay:

Pandit J
‘What are the most convenient coal-

fields for the supply of coal tn
factory, looking to quality required,
availability of coal and the means of
transport?

Shri Gadgil: That is covered by my
reply to the original question.

Shri Jnani Ram: Will the factory
require any quantity of washed coal?

Shri Gadgil: I am not an expert
and so am not in a position to answer
that gquestion.

Shri R. L. Malviya: I have not got
a reply to my question as to the coal
whicﬁ has already been supplied—
what diétance has it been transported?

Shri Gadeil: It is true that 1,15.000
tons of coal has been stocked in aut-
cipation of productinon variation. As
regards the source from which that is
done, T would notice.
GoRAKHPUR LABOUR ORGANISATION

+2240. Shri E. L. Malviya: Will the
Minister of Labour be pleased to
state:

(a) the t&‘tgl number of Gorakhpur

pumber of their camps
and their strength campwise and
industrywise throughout the country:
(b) the of recruitment of
‘linubgur at N r:ghpur. ‘collection ::g
prsemen wi
arrangement for their bo: and
lodging;
(c) the mnualdtom cost of the

the
Labour Organisation throughout
eountry, - the cost per bead;
(d) the contribution of the ‘em-
ployers towards the cost of adminis-

ration, if any;

(e) the scale of wages industrywise

- with special reference to coal induglry:

* (f) whether the wages to Gorakh-
pur labour were allowed according to
various awards or was any different
adstem adopted and if so, what it was;



2201 Oral Answers

(g) the total unclaimed amounts of
wages - lying with the organisation?

The Minister of Labour (Shri Jag-
jivan Ram): (a) and (b). A statement
Is laid on the Table of the House. [See
‘Appendix XV, annexure No. 20.)

(¢) The total annual cost of ‘the
admiistration of the Gorakhpur
Labour Organisation is about Rs. 3.5
lakhs and the average coust per head
works out to Rs. 40 p.a. approximately.

(d) The entire cost of the
administration is met by contribution
from the employers.

(e) and (f). A statement is laid on
the Table of the House. {See Appendix
XV, annexure No. 31.]

(8) Rs. 9,733/4/10.

Shri R. L. Malviya: Is it a fact, Sir,
that no trade unions exist in any of
these Gorakhpur labour camps?

Shri Jagjivan Ram: These workers
are recruited for a period of eleven
months and it is doubtful if trade
union activities will do any good to
them or to the trade unions them-
selves.

Shri R. L. Malviya: Despite the fact
that they are recruited for eleven
months, is it not a fact that they come
repeatedly and work for years to-
gether—for five, or six or cven ten
years?
ujiv:: ln:m When ﬁey come

there is no culty getting
mlhen'lselves as members of trade
unions. It is for the trade union
:lhorkers to approach them and enrol
em.

Shri R. L. Malviya: Is it a fact that
these Gorakhpur labourers are kept in
camps which are surrounded by walls
or wires and they are not allowed ‘o
go out? The camps have one or two
gates at the most which are guarded
y chowkidars?

Shri Jagjivan Ram: It is not a fact,

8Short Notice Questions and Amswers
Scavencers Srrixe 1IN Kurcn
Shah: (a) Will the
Minister of States be pleased to state
‘whether it is a fact that in the Stite
of Kutch, there is going on a strike
of "scavengers (Bhangis) in the princi-
pal towns "of that State, and, it so,
what is the number of scavengers
,goncerned. . and of the population
“affectéd, by the strike?
(b) Since when has this strike
started. how long bhas it been in dura-
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tion, and how long ago was it
notified?

(c) What are the demands of the-
strikers, and how have the authorities
in Kutch dealt with those demands?

(d) Has any Order declaring _the
strike to be an Essential Service,
been issued in the State, and what
has been the consequence of that
Order, in regard to the strikers?

(e) Have the Kutch authorities, or
the Central Government, made any
suggestions to deal with the strikers’
demands?

(g) Have any arrests been made, or-
detention orders issued. with regard .
to persons involved in is 3
becauseotthezrpartinthestrik_e? .

(f) Will Government be pleased to-
lay a statement un the Table of the
House, giving comparative wages and
dearness and other allowantes to.
scavengers in the leading towns of
the several Part 'C’ States?

The Minister of Transport.
and Railways (Skri Gopalaswami):
{a) to (c). The Municipal sweepers in
the towns of Bhuj, Mandvi, Mundra
and Anjar in Kutch have gons on
strike since 17th Febhruary 195). The
total number of sweepers concerned is
206 and the population of the towns
affected by the strike is about §0.000,
The only demand of the strikers is
that the increased dearness allowance,
which has been sanctioned by the
Chietf Commissioner from the 1st
January, 1951, should be paid w0 them
with retrospective effect from 1st

19 The Chief i

>

dees a0t consite, Gl Ce '
does n er that demand is
justified and has employed temporary
sweepers to keep the towns clean.
The Kutch Advisory Council and the
public have no syrapathy with the-
strikers and are actively co-operating
with ttlh? Govgmme:é in running the
essential services and maintaining

health of these towns. the

(d) The Government of India

declared the Municipal Sweepersn h“l:
Kutch as an Essential Service in terms
of the) Services (Main-
authorised the Chief Commissioner to.
issue directions under sub-section (1)
of section 4 of the Ordinance in re

of persons employed as Muni

ot
to leave Municipal employment
absent themselves frompwo’r'l'xl. " The
leaders of the sweepers have

. warned that unless they withdraw the

strike, action under the Ordinance

! The
strikers have disobeyed the Chief
Commissioner’s orders’ and have been
obstructing  Government und the-

2208
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temporary sweepers employed by Gav-
ernment in their work.

(e) The Kutch authorities and the
‘Goverument of Indla consider that the
strike is unjustified.

() No arrests have been made or
detentipn orders issued for illey
strike. 10 persons were arrested
wrongfully obstructing the cleaning
work by temporary employees
volunteers. One of the persons arvest-
ed is a worker by name Pravin Shah
who was arrested on 5th March. 1951.
Pravin Shah and 8 others have been
released cn bail and only one sweeper
is in custody pending trial

{g) The information is not readily
availab

ProLK.T.Shlh.MayIaskuthen

strikers have gone on  strike

vidually by themselves or is t.here

any union of theirs and it is the

union which has declared and conti-
strike?

Shri Gopalaswami: The only
Information I have is that they were
induced to go on strike by a person
who belongs to a well known party in
the country.

Prof. K. T. Shah: May I encuire
whether the salaries in the State for
other public services were bruught in-
10 line with the salaries of similar
offices under the Central Covernment
or the Chisl Commbssioners’
wvinces and, if so, from what date?

Shri Gopalaswami: T am afraid that
does not arise out of this question
which is confined to sweepers.

Prol. K T. Shah: The last part of
my question t") wired  about the
correspsnding salaries in other Chiet
Commssioners’ Provinces and 1 was
told that no information was easily
available. Since the State merged and
‘was taken over by the Central Govern-
ment in Aug‘x,t 1948 c¢an I know
whetber the salaries of other public
servants have been brought into line
with those under the Ceniral Govern-
ment and. if so, from what 4ate? Can
1 not get that information?

8hri Gonalaswami: There must have
been a certain amnunt of readjust
ment of salaries. but for giving an
accurate answer research is necesssry.

Prof. K. T. 8hah: May I know if any
attemot has becn made at waediation
at all or is this reliunce placerl on
declarinz them as an Esseniial Service
and regarding the  strikers against
that Essential Service to Le offenders
against the law?
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Shri Gopalaswami: There can be no
question of mediation when buth the
Local Government and the Govern
ment of Indi:gﬁt;ynsidm'this strike
public and the Advisory Ceuncil
the place hold the same view. And it
would perhaps interest the hon. Mem-
ber to know that the local Congress

aE‘

the towns clean.
Shrl Kesava Rao:

given to sweepers in Kutch State and
what is the amount asked for now as
increased?

Shri Gopalaswami: The pay ranges
from Rs. 6 to Rs. 1A, Rs!’ide-mas

Rs. 12, ug:lnnézfldurmauwm
was sanctiol or  persuns ge
more than Rs. 12 up to Rs. 18.

Shri Sonavane: May 1 know whetber
these striking sweepers belong to the
schedu'=d castes and, 80, whether
any cizer community is not coming
forwa:d to do this job?

Shri Gopalaswami: 1 bulleve
volunteers are not confined to the
Bhangi class at all. They come from
all ranks of society.

Shri Somavane: But will this
arrangement continue......

Mr. Speaker: Let us go to the next
question.

Shri Kamath: Sir, may 1 with your"'
permission substitute the past tense
for the present in my Short Notice
Question?

Mr. Speaker: He may do so.

Visir 10 DELHET_ OF THE ASSISIANT
SECRETARY OF STATE OF THE
STATES OF AMERICA.

Shri Kamath: Will the Prime
Minister be pleased to state:

(a) whethet it is a fact that {be
Assistant Secretary of State of the
United States of America was recently

in Delhi;

(b) whether it is a fact that meed-
ings were arranged between him ax
representatives of Government;

(c) the nature and scope of Gie
talks that took place; and
(d) whether any communication bap
been received from the Governmen®
of the United States of America ia

regard to the Food Aid proposals now
before Congress?
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The Prime Minister (Shri Jawahar-
ial Nebru): (a) to (c). The Assistant
Secretary of State of the Uanited States
of America spent two or three days in
Delhi on his way back from Colombo
to America. In the course of his stay.
he met some Ministers and officiais of
the Government of India. Such meet-
ings normally take place when dis-
tinguished members or officials of
foreign Governments pass thHrough
Delhi. These meetings were routine
and informal meetings and no parti-
cular suhjects were laid down for
discussion.

(d) No communication has been
received recently from the Govern-
ment of the United States of America
in regard to the food proposals mow
before Congress.

Shri Kamath: What on our side was
the genesis of these food aid pro-
posals before the American Congress?
Was there any request from Govern-
ment for this aid, and if so....... .

Mr. Speaker: He is much beyond
the scope of the question. Tae question
is with reference to the visit of the
Assistant Secretary and the talks he
had. Therefore all the food negotia-
tions, if there any at all
with the U.S. Government,
come in here.

Shri Kamath: Is there any truth in
the press report that the Prime
Minister told Mr. Norman Cousins.
an American publicist who was re-
cently here that he wewomed the
suggestions made in the American
Ci s that a large quantity of
wheat will be coming and we shall
look forward to it?

Mr. Speaker: 1 am afraid. I have to
pass the same remarks. e is in-
directly trying to enter into the food
situation. It has nothing to do with
the visit.

Shri Kamath: 1 will ask the last
question because I think it will arise
out of part (d) of the question. So far
as this communication from the US.
Government is concerned, is there any
truth in the press reports that the
Prime Minister mooted this subject
first when he was last in America 18
months ago?

Mr. Speaker: Order, order.

cannot

WRITTEN ANSWERS TO QUESTIONS
COFFEE

*2233, Shri Alexander: (a) Will the
Minister of Commerce and Iudustry be
pleased to state the total production in
the main varieties of coffee seeds in
the years 1948, 1949 and 1950 and also

350P.S.
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the corresponding figures of - ‘ome

consumption?

_ (b) Is it a fact that the recent rise

in price of coffee is due to

against the advice of the Coffee Board?
(c) What is the increase in- acreage

of coffee plantation in 1949 and 1950

compared to the two previous years?

The Minister of Commerce - and

Industry (Shri Mahtab): (a) A state-

ﬁe.ntls laid on the Table of the
ouse.

(b) No, Sir.
(c) 1948-49.—2,195 acres.
1849-50.—3,569 acres.

STATEMENT
Production (The coffee crop year iv from-the
Ist July of one yeor to the 30tk Jums:vf
the next year.)

Crop year Arebica Robusta Total

104748 6,970 tons 8,830 tons 15,800 tome

}uw 18,830 , 3470 , 22300
949.50 12,656 ,, 7,707 ,, 20381

ﬂj)

Consumption (for colendar years) ‘The

coffes orop of 1947-48 is ordinarily releaved
Jrom Jansary, 1948 and #0 on.

Year  Arabics Robuste Total
1948 8,191 tons 8,517 tons 16,708.sema
1940 13803 , 3753 , 17,588
1950 11392 ,, 5886 , 13,288 ,,

CorTacE INDUSTRY Prosuces

*2233. Seth Govind Das: Will “the
Minister of Rehabilitation be pleased
to state:

(a) the number of marketing organi-
sations started by Government for sale
of cottage industry products; and

él:) the amount of subsidy which
each State is giving for developi
cottage industries by displaced persons?

The Minister of State for Rehahilita-
tion (Shri A. P. Jain): (a) It is not
the policy of the Ministry
o set up separate marketing o
tions. In  Uttar Pradesh, j
Madhya Bharat, Rajasthan, M
Pradesh. Bombay and some other
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refugee. handicraft shop has heen set
up for the sale o products of
Women's Centres and of Co-operative
Bocieties of displaced persons.

(b} Government is directly under-
tak.mg the organisation of Home and
Cottage Industries and no .ndependen‘
orgamsatxons are being su

_Housis ForR DISPLACED PERSONS
%2234 Seth Govind Das: Will the
w:git‘eer of Rehabilitation be pleased

(a) the total number of additional
houses constructed by Government for

dl;ghced persons during the year
1950; and

(b) the loans ngen for the con-
Struction of houses'

The Minister of State for Rebabilita-
tien (Shri A. P. Jaim): (a) 42,006

houses have been constructed by Gov-
ernment during the year 1950.

(b) Rs. 2,29,63,431.

- NON-FPERROUS METALS yOR COTTAGE -
INDUSTRIES

" +2235. Seth Govind Das: Will the
Minister of Commerce and Indusiry
be pleased to state:

(b) if so, what action was taken to
implement this recommendation;

(c) if any release were made for
Cottage Industries, what steps were
-taken to ensure that the materials
were properly utilised by the Cottage
Industry;

(d) whether it is a fact that com-
plaints have been received by Gov-
emment against the nature of distri-
bution of these metals;

(e) it so. what investigations have
been made by Government; and

(f) what wu the result of such
invemga ons?

Minister of Commerec and
lldutry (Shri Mahtab): (a) Yes. Sir.

(b) The recommendation of the
Tariff Board was accepted and after
ascertaining the requirements of thc
various Cottage Industry units
consultation with the assaciauuns
representing non-ferrous frade and
industry and the local Directors of
Industries, releases of

metals in ingots and scrap were
at concessional rates.

3 (c) ific instructions were issu-
Directors of Industries to
hnp a ‘close watch over the allottees.
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Copies of these instructions were also
issued to the District Magistrates con-
cerned.

(d) Yes, Sir.

(e) and (f). The main comolaint
was that the allottees had sold
of the quotas allotted to them at
higher than those at which the
material was released. Since the bulk
of the allocation was made to Uttar
Pradesh, the State Government was
requested to investigate into these
allegations. The report made by the
State Government is being considered.

CoaL TO PAKISTAN
¢2241. Shri Balmiki: (a) Will the
Minister of Works, Prod
Supply be pleased to state the quan-
tity of coal and derivatives of coal
exported to Pakistan in 1850-51?

(b) What is the price per maund?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) Tne
following quantities were ex
Pakistan during 1950-51, (up to 150-
February 1851):

Written Answers

Coal.—18,950 tons.
Coal Tar.—1,807 tons.
Coal Tar Paint.—7.420 tons.
(b) Coal—From Re. 1/4/9 to Re.
1/7/9 per maund pit-head.
Coal Tar—Rs. 8/8/- per maund.
Coal Tar Paint.—Rs. 8 per maund.

INDIAN ESTATE WORKERS IN CI:YLON
(VorinG RIGHTS)

#2242, Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a num-
ber of Indian ZEstate workers in
Ceylon have lost voting rights;

(b) it so, how many of them have
been deprived of franchise;

(c) whethu it is a fact that the
names of lndian plantation
workers in Ceylon were expunged
from the Voters’ list; and

(d) it so, theriththcinun-
tion of the Government of India to

move the Government of Ceylon in.

this regard?

The Deputy Minister of
Affairs (Dr Keskar): (a) Yes.

(b) The exact numbq- is not known
though it is likely to be quite con-
siderable.

(c) The names of such Indian
plantation workers as have pot been
. admitted to Ceylon Citlzenshi have
been expunged from th oten' lst.:

1
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(d) No useful purpose will be serv-
ed by taking up this question as the
right of a Government to include only
citizens as voters is obvious.

Exemy FIrMs 1N INDIA

+2243. Shri Krishmanand Rai: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the names of the countries
whose firms are treated as Enemy
Firms in India;

(b) whether Government have re-
cently vested the property of the
Enemy Firms in a Custodian of Enemy
Property, and

(c) if so, what are the capitat
assets and liabilities of these Enemy
Firms in India?

The Deputy Minister of Commeree
and Industry (Shri Karmarkar): (a)
German, Italian and Japanese firms
are treated as enemy firms in India.

(b) The assets of the enemy
countries were vested ir the Custodian
of Enemy Property under the Defence
of India Rules on the commencement
of war with each country.

(c) A statement is laid on the
Table of the House.
STATEMENT

The oasets ani labilities of the encmy
JSirms vosted in the Qustodian of Enemy Pro-

perty.
Amia  Liabilities
(Rs. 000) (Ra. 000)
(i} Gorman enemy
firms 2,28.64 20,97
(ii) Italinn enem:
firms 15,76 1588
{iii) Japanese
enemy firms  2,73.64 2.24.17

No separate figures ar> available
xéegardmg the capital asaots of the
rms.

ARREST OF SWAMI JNANAXNANDA IN Dacca

*2244. Bhri 8. M. Ghose: (a) Will
the Prime Minister be pleased to state
er Government are aware that
Swami Jnanananda. an Indian citizen
and resident of Behala, district 24

attend a school committee meeting
and kept in custody at the Dacca
Centrel Jail, East Pakistan?
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(b) If so, have Government taken

"any step to secure his release and
return

to India?

The Deputy Minister of Extermal
Affairs (Dr. Keskar): (a) Yes.

(b) Our Deputy High Commiesioner
at Dacca has been in correspondence

with the Government of East
for Swami Jnanananda’s release .

GOVERNMENT PRESSES

*2245. Shri_ Deogirikar: Will  the
Mintster of Works, Proeduction snd
Supply be pleased to state the total
amount of work in rupees ordered by
the Central Government and executed
li:gso:;rivate presses during be year

The Minister of Works. Prodmction
and Su (S8hrl Gadgi) Rs.
21,63,638/12/5.

ENTRY oF INDIANSs INTO HONGKONG

*2246. Shri Krishnanand Rak: Will
the Prime Minister be pileased to
state: i

(a) what restrictions were imposed
by the British Government un the
entry of Indians into Hongkong during

‘ the last war;

(b) whether those restrictions still
exist; and

(c) whether efforts have been made .
by Government in recent times for
the removal of those restricticns and
if so, with what results?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) No Indian
civilian could enter Hongkong durivg
or after the last war without the
prior consent of the Military and Civil
Administration of the Colony.

(b) Yes, Sir.

(c) Yes, Sir. But as similar
restrictions have been imposed by the
Government of Hongkong on all
aliens, the Government of India have
dropped the matter for the time being.

IMPORT OF BOOKS

+2247. Shri Shiv Charan Uak ()
Wil the Minister of Commerce aad
Tndustry be pleased to state how
manvy books were imoorted inta India
in the years 1948. 1949 and 1950 and
what was their value?

(b) How many books were exnorted
from India in the years 1948. 1949 and
1950 and what was their value?

(¢) If the value of imports was
greater than the value of exoorts. is
it due 'to copyright ot Engléind apply-
ing to India even now?
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(d). Are. Government conteraplat-
ing 0. amend ihe Indian Copyright
Act of 1914 so that the English Copy-
rﬁ: Act may not apply any mcre to
I P

The Deputy Minister of Corumerce
and Industry (Shri Karmarkar): (a)
arid’ (b). A Statement is placed on the
Tdble of the House. (See Appendix
XV, ammexure No. 32.]

(c) No, Sir.

(d) The question of amending the

Cop, t Act. 1914 with a
view to bringing it in line with the

t set up of the country is engag-
g: e attention of the Government.

fiuae o fufritfen it qeit
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Inpam CAPTTAL INVESTED IN TIBET
[*2248. Shri B. 8. Arya: Will the
Minister of Commerce and Industry
be pleased to state
{a) whether the Government of
India have entered into any agree-
ment with the Government of Tibet
for safeguarding the ital invested
in Tibet by the Indian traders carry-
ing on trade across the Tibetan border;
(b) if so, what are ¢
ditions of the m:-em%rms and con-

(¢) if not, what steps are being
taken by the Covernment of I i
Bors 2 of India in

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
No, Sir.

(by The question does not arise.

(¢) "None..
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CLOSURE OF FACTORIES or NoN-MusLiMs
IN EAST PAKISTAN

*2249, Giani G. S. Musafir: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that some
factories of non-Muslims in East
Pakistan are closed for want of neces-
sary facilitles to their owners from
the Government of Pakistan; and

(b) if so. what steps do the Govern-
ment of India propose to take in the
matter?

Deputv Minister of External
Alhirs (Dr. Keskar): (a) Yes.

(b)* The matter has been under
examination jointly by the Central
Ministers of India and Pakistan.
Recently they tnok a  dacicion that
before reauisitioning and allotting
such Industrial concerns to versnns
other than their owners, the Govern-
ment of East Bengal should first
ascertain from the ovners  the
facilities. if any. required by them for
the proper running of tle concerns
and should. then make available all
reasonable facilities.

ScuepuLED CASTE EMPLOYEES

*2250. Shrimati  Velayndhan: Will
the Minister of Works. Production aund
Supply be pleased to state:

(a) how many Class IV enployees
especially Malis, Beldars, ete. were
retrenched fram his ministry in the
years 1950 and 1951:

(b) how manv nf them were from
the Scheduled Castes;

(¢) whether it is a fact that Sche-
duled Cactes emnloyees with longer
period of service were rotrenched
while others much junior to them are
retained in service:

(d) whether any of the retrenched
Scheduled Castes emnlovees were con-
tributing to Provident Fund and if
s0, how many;

(e) whether they were permanent
in service:

(f) whether provident fund has been
paid to them and if not, the reasons
for the same: and

(g) whether any consideration was
taken to maintain the qusta fixed for
the Scheduled Castes in service before
these employees were retrenched?

The Minister of W
and Supply
information s bein, collected and
will be laid on the abh of the House
when ready.
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NON-FERROUS METALS

*2251. Shri Sivaprakasam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) India’'s requirements ¢f non-
ferrous metals at present;

(b) which are the countries that
send the largest supply ot these
metals to India; an

{c) whether there is any price con-
trol on non-terrom metals in India?

The Minister of Commerce and
Industry (Shri Mahtab): () The
country’s annual reguirements of the
major non-ferrous metals in all foams
are about 1§ lakh tons.

(b) US.A., Rhodusia, Belgium,
Canada, Australia, Mexico, Malaya,
the United Kingdom and Bolivia.

{c) No.

HanprLoom FACTORIES IN BaopaL

*2252. Thakur Lal Singh: (n) win
the Minister of Commerce and Indus-
try be pleased to state what steps
Government are taking to eacvurage
handloom factories in the State of
Bhopal?

(b) How many new handloom facto-
ries have been established there in the
year 1949-50?

The Minister of Commerce and
Industry (Shrl Mahtab): (a) Govern-
ment have taken stcps to make
improvements in the methods of pro-
duction of handloom cloth, to provide
latest models of haadlocms and other
implements to the haadloom weavers
and also give instructions to weavers
in improved designs. They have also
deputed selected weavers to Uttar
Pradesh and Madras for training. A
grant of Rs. 1,800 has been given from
the Handloom Fund for this purpose.

(b) No new handloom factories have

been established in. 3hopal during
1949-50.

INVITATION T0 MR. DAviD LILieNTHAL

*2253. Shri Kamath: Wil the
Prime Minister be pleased to state:

(a) whether it is a fart that MNr.
David Lilienthal has arrived in India;

(b) the nature of lhe advice or
:ossgtance that-he has been requested

ve:

(c) the probable duration of his
stay in India; and

(d) the terms and conditions, if any,
on l:{.hlch he has undertaken the
wor

The,
Affairs
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Lilienthal  arrived Delhi on
Febnxary 15, 1951 and Ieft for Japan on
March i. His visit was a private one.

Attention of the hon. Member is
drawn to the answer given to Starred
Question No. 1958 on 7th March, 1951.

CATERING IN Pataupr House

*2254. Shri Kamath: Will the Minis-
ter of Works, Production and Supply
be pleased to state:

(a) whether it is a fact that the
House Committee of Pataudi House,
New Delhi. recently unanimously ve-
commended to Government that the
contract of the caterer should be ter-
minated on the ground that the food
supplied by him was freguently unfit
for human consumption;

(b) if so, whether the contract has
been terminated or renewed, and, if
renewed, the reasons therefor; and

(c) the name of the present catering
contracter?

The Minister of Works, Production
and Supply (Shri Gﬂl“ﬂ) (a) and
(b). The contract has been renewed.

The House Committee did not make
any recommendation in the matter.
But certsin residents passed a reso-
lution recommending the termination
of the contract at a meeting held in
June 1950. At the time there were
some disputes over payments to the
caterer and the House Tommittee was
divided and not functioning smoothly.
Government, therefore, called a meet-
ing in December, 1950 concisting of
one representative each of the dihing
members, and non-dining merabers in
the hutments and out of the residents
of the main building of the hostel.
This meeting recommended renewal
of the agreement.

(c) shri K. D. H. Framji.
INpianNs v Fur Isrammps

*2255. Shri Amsari: (a) Wil the
Prime Minister be pleased to state
what is the total number of Indians in
Fiji islands at present?

(b) Is there any agency in the Fiji
islands to look after their interests?

(c) What are the chief mesns ¢f
their livelihood?

The Deputy Minister of Extermal
Aftalrs (Dr. Keskar): (a) 133.841.

(b) There is office of th
anmL of the Indisn

(¢) Indians are eng in almoast
every occupation in i, but their
chief ocfcu ﬁonﬂis lag;ih ture.

s o entire lndian popuhﬁm
deﬂu their livelihood from Arcage
plinitations e

and’ th. m M\

RSt
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DispLacep PErsoNs FROM EasT BENGAL

*2256. Shri S. M. Ghose: Will the
Minister of Rehabilitation be pleased
to state whether any preference is
being given to the East Bengal displac-
ed persons (i) in respect of employ-
ment, contracts and stall licences in
Chittaranjan Locomotive Works, and
(ii) in respect of recruitment 0 ser-
vices under the Damodor Valley
Corporation?

The Minister of State for Rehabilita-
tiom (Shri A. P. Jain): (i) In
Chittaranjan  Locomotive Workshop
other things being equal, preference
is pgiven to East Bengal displaced
persons in the matter of employment
and stall licenses. As regards work
contracts, the public tender system is
in vogue but here too, due considera-
tion is given to the claims of displaced
persons for ancillary works like Dairy
farming etc. .

(ii) Other things being equal, pre-
ference is given to East Bongal dis-
placed persons in the matter of
recruitment to services under the
Damodiar Valley Corporation.

w I
#3341 St AT gWo frwrdt : (F)
e awrImw 5N 4g e )
Fa w3 f5 w7 AT § T @
RPAT F aEy o1 @ & fF 9w A
fadg & FrTa T H AEAWEATT
@7
(@) aTPR T@ IW ¥ W
agraar & W@ &7
SOAP INDUSTRY

[*2257. Shri R. S. Tewari: (a) Will
the Minister of Commerce and
try be pleased to state whether snap
is being manufactured in lIadia in
such quantities as to obviate tne need
for its import from abroad?

(b) What help are Government giv-
ing to this industry?)

The Minister of Commerce aad
Industry (Shri Mabtab): (2) India is
self-suficient in so far as her require-
ments of soaps are concerned except
that small quantities of sreclal types
of soaps, such as dental and medicated
soaps have to be imported from
. abroad.

(b) .Government are assisting the
e 10 . Inporting

[2 cals, 80
modérn machinery and equipment.
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RuBBER PLANTS

*2258. Shri M. V. Rama Rae: Will
the Minister of Works, Production and
Supply be pleased to state:

(a) whether it is a fact that the
Government of India purchased. at
a cost of Rs. 30,00,000/- each, two
Plants for reclaiming rubber frum old
tyres by the thermal process and.
placed them at the disposal of tyre
manufacturers in India;

(b) whether it is a fact that these
Plants have since been discarded by
them and sold as Scrap by Guvern-
ment:

(c) whether it is a fact hat Gouvern-
ment propose to vpurchase the same
Plants again from those to whom it was
sold as Scrap:

(d) the prices for which these
Plants were sold and the names of
the persons who purchased them;
and .

(e) the name and designation of the
officer who ordered the disposal?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
Government of India purchased in
1943-44 two Plants for reclaiming
rubber from old tyres by the thermal
process, one at a cost of Rs. 9 lakhs
aporoximately and the other at Rs.
8.31 lakhs agoroximatelv and placed
them at the disposal of Dunlop Rubber
Co. of India Ltd,, Calcutta, and Fire-
stone Rubber Co. of Indla Ltd., Bom-
bay respectively.

The cost included the cost of the
building and fixtures which the firms
had to erect for installing the Plants.

(b) and (d). As these Plants were
no longer required by the Govern-
ment, one Plant was sold to op
Rubber Co. of India Ltd., who had the
first option on the Plant, at a negotiat-
ed price of Rs. 3 laihs. atter termina-
tion the contract. As regards the
other Plant. Firestone Rubber Co. of
India Ltd.. Bombay. who had also the
first option on the Plant, did not want
the entire Plant. This Plant will be
sold in the best interests of the State.

(¢) No, Sir.

(e) The sale of the Plant to Dunilop
Rubber Co. of India Ltd. Calcuita
‘1?;4 made by the Government of

a.

InCREASE 1N THE PRICE OF INDIAN RUBBER

+2259, Shri M. V. Rama Rae: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it iz not a facl that
rubber growers manufacturers
arrived at an incredse in the
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price of Indian rubber fixing it at Rs.
100/- per hundred pounds and report-
ed their agreement to the Government
of India in September, 1950;

(b) whether it is a fact tnat Gov-
ernment refused to consider the
agreed increase in prices;

(c) whether it is a fact that the
Price Advisory Committee, to whom
this question was referred during 1951,
met on 20th February, 1951 in Bombay
and reported to Government the same
day that the growers and manufac-
turers would not agree on an increase
of Rs. 32/- per hundred pounds; and

(d) whether Government are await-
ing the Report of the Tarif Board
Inquiry into rubber costs for imple-
menting even the ad interim increase
of Rs. 32/- per hundred pounds decid-
ed upon on 7th January, 1931 at
Madras?

The Minister of Commerce and
Industry (Shri Mahtab): (2) Yes, Sir,
it is a fact.

(b) Yes, Sir.

(¢) The Committee couid not come
to any agreed conclusion. [n the
record minutes there was nc mention
of any increase of Rs. 32 per 100 lbs.

(d) No, Sir. Increased prices have
been notified on the 7th March, 1951,

INDIAN RUBBER

*2260. Shri M. V. Rama Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that rubber
was placed on O.G.L. at about the
same time when the price ol Indian
;gbber was fixed at Rs. 90/- per 100

5.,

(b) whether it is a fact that about
7,000 tons of rubber were wvurchased
from Overseas markets, at prices
averaging Rs. 1,445/- per ton as against
Rs. 1,837/- per ton of Indian rubber
during the year 1948-49; and

(¢) whether it is a fact that Govern-
ment took no action upon the repre-
sentations of rubber growers during
the years 1948, 1049 and 1950 that the
manufacturers were not lifting rubber
stocks and were resorting to sclective
buying?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes. Sir.

(b) Yes, Sir. About 7.000 tons of
rubber was imported during 1948-49
“ri ggces below the Indian controlled
p ,
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(c) No, Sir.. Every time there was
a compiaint regarding accumulation
of stocks, Govetnment interfered and
took suitable action.

PLANNING COMMISSIOR
(MR. A. D. GORwWALA)

*2261. Shri Kanmamwar: Will the
Prime Minister be pleased w0 state:

(a) whether it is a fact that the
Planning Commission has invited Mr.
A. D. Gorwala to undertake on its
behalf a study of public administra-
tion both in the Government of lndia
and in the States; and

(b) if so, when Mr. A. D. Gorwala
is expected to complete the enquiry in
order to place it before the Planning
Commission?

The Prime Minister (Shei Jnvahv-
lal Nehra): (a) Yes. Mr. Gorwala bhas
been invited to suggest measures for
improvement in public adx.mlstnﬁon
from the point of view of
tion of development programmes.

(b) In two or three mwmths,
CONSUL-GENERAL FOR INDIA IN DENMARK

136. Shri Kamath: Will the Prime
thterbepleasedtostatz

(a) whether it is a fact that Consul-
General for India in Denmark is a
Danish citizen; and

(b) the reasons for appoinﬁng a
foreigner to such a

has besn appoinied. ae. Hon
as appoin! as
Consul-General for fndia in Oomhm‘rl,-
gan. The development of
between India and Denmark wn
being hampered by the absence
of a trade officer in Copenhagan. No
suitable Indian was available in
Copenhagan for appointment as an
Hanorary Consul General; and the
likely amount‘of work there would
not have justified the expense of post-
ing an Indian officer there for the
purpose.

Mr. Strand is a Danish
business man and Vice-Chairman of
the Indo-Danish Society. Apart tmm
this, he has always becn helpful to
Indian students and visitors to Den-
mark. It is a prevalmt diplonuﬁc
usage to utilise where the
services of tnendly businessmen as
honorary

The Deputy Minister of External
Affairs (Dr, Keskar): (a) and (b).
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PARLIAMENT OF INDIA
Thursday, 15th March, 1951

The House met at a Quarter to
Eleven of the Clock.

[MR. SPEAKER in the Chair].
QUESTIONS AND ANSWERS
(See Part I)

11-56 AMm,

RULING RE SUPPLEMENTARY
QUESTIONS ON STATEMENTS
MADE BY MINISTERS IN ANSWER
TO QUESTIONS

Mr. Speaker: On 12th March 1951,
Dr. Deshmukh raised a point when
the Chair did not allow supplemen-
taries. He said: “I can understand
that if hon. Minister or the Prime
Minister makes a statement suo
motu, then it may not be open for
Members to ask supplementaries.”
And then he urged that when state-
ments were made in reply to questions
by Members, there should be no
difference between categorical replies
to each part of a question and a state-
ment made as a consolidated reply to
the whole question.

His plea is based upon an incomplete
or inaccurate appreciation of the
purpose of supplementaries. It may
be seen that the right which a Member
has to put supplememtaries, is not an
absolute one. A Member may put a
question, only when called by the
Speaker; and in fact, this practice is
followed every day during the
Question Hour. The point to be
remembered is that the question is to
be asked for the purpose of further
elucidating any matter of fact, re-
garding which an answer is given.
This means that, supplementaries
relate to the specific matter in respect
of which a question is put. In cases
where a request is made substantially
for a statement on or regarding any
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situation or matter, there would be
hardly any supplementaries when a
statement is made pursuant to the
request for a statement.

But this reasoning may appear
perhaps a bit too technical. There is,
however, a very cogent and practical
aspect of the question. In cases where
a long and elaborate statement, cover-
ing some pages is made, it is, by the
very nature of things, impossible to
allow an exhaustive number of supple-
mentaries and satisfy every intending
questioner. It would be agreed that it
cannot be possible to allow a number
of supplementaries to every one who
wishes to put them, unless one treats
the answer practically as a basis for
a debate. This is obviously impossi-
ble in the interest of expeditious
disposal of business and fairly equal
opportunities to the various
Members. Further, more often than
not, such statements give information
which does not consist of mere bundles
of facts but is mixed with questions
of policy, opinions and sometimes
questions of expediency also. The
subject matter of such statements,
when important, is more suitable for
a debate, than for elucidation of infor-
mation by questions and answers,
within a reasonable time.

Further, supplementaries are expect-
ed to be put on a full grasp of the
information given. In the case of
long.statements, it is too much to ex-
pect that all Members will be able to
comprehend all the implications of
the various facts just when the state-
ment is read to them.

It is, therefore, necessary that they
shou}d first have an opportunity of
reading and digesting the contents of
the statement, to comprehend the tull
implications; and then they may put
such questions as they like, in due
course. It may be noted that not to
allow supplementaries does not mean
depriving a Member of an opportunity
to put questions on the statement.
The only difference, and a very im-
portant one, of course, is that the
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[Mr. Speaker]

questions will be put, not immediately
on the reading of the statement but
after some time and a full and close
study of the statement made.

It will thus be clear that it depends
upon the nature of request for a state-
ment, the length, as also upon the
contents of a statement, read by a
Minister in reply to a question.

12 Noon.

On a previous occasion in 1947,
during the days of the late Central
Assembly, as also in March 1948
during the days when the Constituent
Assembly of India was functioning as
the Legislature, the same practice
was followed and supplementaries
were not permitted. I then express-
ed myself as under:

“Questions, if at all they are
deemed necessary, may be framed
on what has been stated in the
statement and they may be dealt
with later on.”

But it will not perhaps be sufficient
for me to quote my own authority. I
shall state the practice that prevails
in the House of Commons. There
they permit, it appears, very few
supplementaries but not as many as
Members here wish. On 27th Janu-
ary 1945, in reply to a question, the
Chancellor of the Exchequer made a
statement. When the Speaker found
more Members anxious to put supple-
mentaries, he ruled as follows:

“Would it not be better to study
the statement of the Chancellor of
the Exchequer before asking fur-
ther questions about it.”

To my mind, there is no difference
in allowing a couple of supplementaries
and disallowing others on the one
hand and in deferring all questions
on the other on the ground_ that the
statement requires study. From the
point of giving equal qpportumtxqs to
every Member who wishes to put a
question, as also for saving time more
likely to be spent in supplementaries
on a mere hearing of a statement, it
is not only desirable but necessary
that the important right to put
questions should be exercised after a
careful study or understanding of the
statement given and therefore, the
practice hitherto followed does r_:ot
appear to require any change.

Pandit Kunsru (Uttar Pradesh):
With regard to the opinion exp
by the Speaker of the House of Com-
mons to which you have referred, the
Speaker there did not question the
right of any Member to put supple-
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mentary questions. He only advised
those Members to wait and study the
statement in order to be in a better
position to ask for further informa-
tion. But here the position of the
Chair seems to be to question the
right of a Member to put any supple-
mentary questions after a statement
has been made by a Minister

Mr. Speaker: I do not think the
hon. Member has properly appreciated
what I have stated. The ruling of
the Speaker of the House of Commons
is given in a slightly different form,
but the point is very clear, though he
said in the form of a suggestion or
request. Suppose I say: “Will not
the hon. Member take his seat?” It
may be in the form of a request, but
practically it comes to a direction
that the hon. Member will take his
seat. So we are not to interpret the
language in taht form. However, as
I have explained, it is not a case al
all of depriving any Member of any
right of putting questions. All that
I would say by way of advice or
ruling is that unless the statement is
fully grasped, it is no use taking up
the time of the House in putting
questions on the spur of the mo-
ment. The other difficulty which I
pointed out, is, if one or two supple-
mentaries are to be permitted to one
Member, then, what about others who
wish to put a large number of supple-
mentaries on an important statement?

Therefore, on a balance of con-
venience, the better course is not to
put questions immediately after a
statement is made by an hon. Minis-
ter, or a long statement is made, but
to study it and then put any number
of questions. That is the balance of
convenience and that-is the practice
which I have been following. There
is no desire at all on my part to
deprive any Member of any opportu-

nity; he may put in any number of
questions.

PAPER LAID ON THE TABLE

STATEMENT re MEETINGS OF STANDING
COMMITTEES

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I beg to lay on the Table a
statement showing the meetings of
the Standing Committees attached to
various Ministries, and subjects dis-
cussed at such meetings, during the
year 1950-51. [See Appendix XVII).




«608'  Appropriation (Vote on
Account) Bill.

APPROPRIATION (VOTE ON
ACCOUNT) BILL.

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the service of
the year beginning on the 1st day
of April, 1951, be taken into con-
sideration.”

Shri  Sidhva (Madhya
Sir,....

Mr. Speaker: Does the hen. Member
want to say anything?

Pradesh:)

Shri Sidhva: Yes. 1 believe the
Bill is open for discussion.

Mr. Speaker: Yes, but it was
agreed......

Shri Sidhva: Vole on Account was
agreed. :

Mr. Speaker: I have made it very
cllear about the Appropriation Bill
also.

Shri Sidhva: I have re-read your
speech, Sir. It refers only to Vote on
Account. I have no objection now;
but I want to make it clear...

Mr. Speaker: I may tell the hon.
Member that in my first statement I
did not include this. But, subse-
quently, questions were put to me and
I had made it very clear. This is
what I had stated. I am quoting
from the debate of the 12th, March:

“Hon. Members may also re-
member that the Vote on
Account will be followed by the
Appropriation Bill and the Gov-
ernment will not be able to draw
from the Consolidated Fund any
amount at its will.”

Then, Mr. Kamath put the
question: “Is that also formal”.
My reply was specifically:

“Yes, and I believe in the House
of Commons they vote for three
or four months supply.”

That is the whole gist of the
discussion.

Shri Sidhva: I do not want to
come in the way of the present
arrangement that has been arrived at.
But, we must have specific rules on

the point.
Mr. Speaker: We will see to it.
The question is:
“That the Bill to provide for

the withdrawal of certain sums
from and out of the Consolidated
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Fund of India for the service of
the year beginning on the 1st
day of April, 1951, be taken into
consideration.”

The motion was adopted.

Clauses 1 to 3 and the Schedule
were added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri C. D. Deshmukh: I beg to
move:

“That the Bill be passed.”

Mr. Speaker. The question is:
“That the Bill be passed.”
The motion was adopted.

DEMAND FOR SUPPLEMENT;ARY
GRANT FOR 1850-51—RAILWAYS

DEMAND NoO. 7—ORDINARY WORKING
ExpPENSES—OPERATION (FUEL)

Mr. Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 30,00,000 be
granted to the President to defray
the charges which will come in
course of payment duriny the year
ending the 31st day of Mp.rch,
1951, in respect of ‘Ordinary
Working Expenses—Operation
Fuel)’.”

The Minister of State, Transport
and Railways (Shri Gopaluswami): I
do not think I need say anything
about this. This was held over
during the debate on Supplementary
Demands on a previous occasion and
I undertook to bring this Supplement-
ary Demand forward at a later sitting,
so that the House may obtain all the
information that it desires on this
question.

Shri Sidhva (Madhya Pradesh):
You may remember, Sir, at your
instance particularly, this item was
held over last time when the Supple-
mentary Demands were moved by the
hon. Minister of Railways. Very
cogent reasons were given; I anpd
several hon. Members took part in
the debate. You emphatically stated
that the House is not expected to vote
payments unless sufficient explanation
in regard to this sum is given to the
House. After discussion, the hon.
Minister agreed that he was prepared
to withdraw this sum of Rs. 30 lakhs
from the Demands and that he would
bring in another motion and give
detailed information. Now, a motion
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[Shri Sidhva]

for a Supplementary Demand has been
made. Thirty lakhs have already been
sanctioned; 13 lakhs first and 18 lakhs
in the last session, making a total of
30 lakhs......

Mr. Speaker: May I advise the hon.
Member to follow a slightly different
course? So far as I remember, it
was agreed to put off this matter,
because the hon. Minister in charge
was not able to give the House exact
details of the Demand. I would there-
fore suggest that, if it is possible for
the hon. Minister, he may give the
explanation which the House wanted
then. so that it would be easier for
the House to discuss that proposition.
I think that would be a better course.

Shri Gopalaswami: May 1 say, Sir,
that the difficulty on the last occasion
arose out of the fact that although
the Minister of Railways submitted
the Supplementary Demand, the actual
administration of Railway collieries
was in the hands of my hon. colleague,
‘he Minister of Works, Production and
Supply. He has very kindly consent-
ed to be present during this debate
and give all the information that the
House may require.

Mr. Speaker: Let us hear the hon,
Minister of Works, Production and
Supply, first.

The Minister of Works. Production
and Supply (Shri Gadgil): I propose
to give the facts in connection with
the Railway Collieries so that the
House may be able to judge correctly
the exact position with respect to the
present Demand.

There are eleven collieries owned by
the Railway Board which were, until
the reshuffie of the Ministries, manag-
ed by the old 1. & S. Ministry. The
management of these collieries has
now been transferred to the Ministry
of Works, Production and Supply.
These collieries are situated, four in
Bihar, known as the Kargali group,
(Bokaro, Kargali, Jarangdih and
Sawang). The average monthly out-
put in tons is 1,52,000. Then, there
is the Giridih Group which consists
of two collieries, Serampore and Kur-
harbaree, whose monthly output is
32,000 tons. Then there are the
Bhurkunda and Argada collierles
whose monthly output is 11,500 ahd
8,500 tons respectively., Then, iIn
Orissa, we have the Talcher colliery
whose monthly output is 11,000 tons
and Duelbera collieries whose monthly
output is 6,000 tons. The third pro-
vince in which the Railways own col-
lieries is Madhya Pradesh (former
Oriva State). @~ The name of
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colliery is Kurasia, with a monthly
output of 20,500 tons.

. The management of these collieries
was entrusted to the old I. & S. Ministry
under the orders of the Governor-
General in June 1944 when control
on coal was introduced from 1lst June
1944 and that Ministry was made
responsible for exercising such control.
As a result of this arrangement, the
Chief Mining Engineer of the Rail-
way Board, who is in immediate
administrative charge of these collier-
ies, and the entire staff of the Railway
coilieries, both gazetted and non-
gazetted were placed under the
control of the Coal Commissioner.
The expenditure on the Chief Mining
Engineer’s Office in Calcutta is debited
to the Budget of the Ministry in
charge of management of the
collieries, up till now I. & S., and now
Works, Production and Supply. But,
the receipts and expenditure of the
collieries are booked under Capital
Suspense and Profit or Loss Account
made up for each colliery, the net
profit or loss being transferred to the
Working Expenses Account of the
Railway owning the colliery. That 1s
the reason why the Demand was in-
cluded in the Demands of the Rail-
way Ministry.

There is no doubt that additional
loss has been incurred over and above
what is stated in the note in the procee-
dings of the Standing Finance Com-
mittee for Railways. There are a
number of reasons and it is not possible
to go into the details of each of them.
But I want the House to get a fair
idea of each item that is responsible
for the loss.

First of all, no concern, as we all
know, can go on unless from time to
time some more capital is injected in,
for the purpose of developing it. But
due to the financial stringency, a num-
ber of development plans have been
held in abeyance and the Railway
Board were not in a position to sanction
additional funds for such development.
The details of them all, of course, I
am prepared to give. In certain cases
there was the necessity for electrifica-
tion and that was not possible. In
certain other cases there was the
necessity to have better haulage
system and that too was not possible.

The second item is the working
expenses. The basic wages and the
dearness allowance admissible to
colliery labour were considerably
increased by the conciliation board’s
award of May. 1947 and the increase
was to the extent of 50 per cent. in the
basic wages and as much as 15 per cent.
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in the dearness allowances. Over and
above this, pension and provident fund
schemes were also introduced based on
attendance of labour and these had no
relation to production. Many of the
iabourers were brought on the monthly
scales of pay following the recommen-
dations of the Central Pay Commission
of which I may plead I was one of the
members.

Then the third item is the loss on
grain shops. In the railway polhenes
a iarge number of commodities were
allowed to labour on concessional rates.
For private .collieries only rice, wheat
and dal are supplied at concessional
rates. As regards rice supplied to
railway collieries, we charge Rs. 6/4/-
per maund while in the private collier-
ies only next door riceissold at Rs. 14
per maund. The extra loss to these
additional concessions is about Rs. 20
lakhs per annum. From the 1st of
August, 1950, the scale of supply of
these commodities was brought on the
same lines as the other collieries
following the recommendations made
by the Railway Collieries Enquiry
Committee. But the labour have not
accepted the change and the dispute
Js now before the Industrial Tribunal.

1 might elaborate these figures so
that the House may have a better idea
of the loss. In the year 1945-1946, the
loss on grain-shops was Rs. 36,08,344,
for the year 1946-1947, it is Rs. 49,24,
643. for the year 1947-1948 it is Rs. 78,
05,463, for the year 1948-1949 it is
Rs. 74.70,755 and for the year 1949-1950
it is Rs. 77.35,472. These figures will
give some idea to hon. Members how
the cost has been rising and from this,
unless we take a serious decision and
implement it there is no escape.

Apart from this, there is the problem
of surplus labour. There are about four
thousand to five thousand surplus
labour in railway collieries, and each
extra labourer costs as much as
Rs. 1.000 per year. Retrenchment of
surplus labour is difficult because of
the attitude of labour unions and this
labour does not ordinarily accept
alternativp employment. The labour
strength in railway collieries has also
doubled during the last ten years while
the output has remained more or less
the same. I propose to give hon.
Members some idea as to the increase
in the number of labourers and how it
has not resulted in any increase of
output. The House will please bear
with me because I want to give some
details.

In Kargali collieries the number of
employees in 1939 was 5,918 and the
output was 6,61,352 tons. In 1948,
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the number of employees had increased
to 11,183 but the output has decreased
and is now only 6,06,518 tons. Take
another colliery—the Bokaro .col.hery.
There the number employed in 1939
was 4,933 and the output was 10,30,622
tons. The number employed in 1948
is 9,157 and the output is 10,90,217
tons just an increase of only 60,000
‘and no more. Then I take the
Khurmarbaree collieries where the
number employed in 1939 was 3,117
and the output was 3,41,671 tons. The
number of employees increased to
3,769 in 1948 and the production has
actually gone down and is pnly
2,26,351. In the Serampore colliery,
in 1939 the number employed was
2,902 and the output was 3_,04,705.
The number increased to 3,753 in 1948
but the output has gone down to
2,19,632 tons. Then take the
Bhurkunda colliery. The number
employed in this colliery in 1939 was
1,106 and the output.

Shri A. C. Guha (West Bengal):
Output for which year is the hon.
Minister giving?

Shri Gadgil: For both the years,
1939 and 1948. As I said the output
for 1939 was 1,68,086 tons. The
number employed in 1948 is 2,066 and
the output is 1,15,141 tons.

Now, it will be seen that in most of
the cases the number of employees has
increased so much and one would
naturally expect at least a corres-
ponding or fair increase in the output.
But that has not been the case.

Apart from this increase in the
number employed, there is also want
of balance between the labourers
themselves, between those who work
on the surface and those who work,
inside the mines, I mean between those
who work underground and raise the
coal and those who work on the surface
and load the wagons. There are at
present more unproductive surface
workers than those underground and
if the position is rationalised the effect
of it will be retrenchment of un-
necessary labour so that production
cost could be brought down. And as
I'have stated, we are asked to provide
for alternative employment just as we
are asked for alternative accommo-
dation when we ask people to shift
from one place to another; and these
labourers do not want to accept any
other alternative employment either.
Every year more people are attracted
because of the concessions. Once you
are in it even if it be only for a day
or two, you are entitled to all the
concessions as you |are §ncluded in
the general category of colliery labour,
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{Shri Gadgil]

There is reduction of output also
‘due to the abolition of the contract
system. Out of these collieries some
three were worked on the contract
system and that is abolished now.
Now all are worked departmentally.

Shri Sidhva: Abolished since when?

Shri Gadgil: Since 1945-1946. Under
the contract system the payment was
made to the contractor at an agreed
rate per ton. But under the present
system of working the collieries labour
has to be paid its full wages irrespec-
tive of the output.

Shri A. C. Guha: What were the
rates under the contract system?

Shri Gadgil: I cannot tell you off-
hand but it was certainly less than
what we paid to the labourer per ton.

Shri A. C. Guha: I think it was
much less.

Shri Gadgil: Apart from these
causes which are continuing, there
was one extra cause. That was the
strike in the colliery. The revision
of foodgrzin concessions in August
1950 brought about strikes in some of
the collieries and it has resulted in a
loss of 1} lakh tons of coal.

[MR. DEPUTY-SPEAKER in the Chair]

These are the main items but there
is one item which ought not to have
been put under the category of work-
ing expenses because it is such anitem
which could justifiably have been put
under the head capital suspension
account. The item is removal of

over-burden by the Indian Mining and’

Construction Company. During 1950-
51 approximately 6,30,000 c.ft. of over-
burden were removed by the Indian
Mining and Construction Company.
This expenditure was previously
debited to a Suspense Head but is now
being charged to working expenses
under instructions from the Railway
Board. No coal has however been
extracted from the stripped over-
burden, though this will bring in
additional revenue in subsequent
years. (An Hon. Member: What was
the expenditure?) I am not able to
give it just now. All I can say is
that it was considerable.

The main point is whether it should
be debited to the working cost cate-
gory or debited to the capital suspen-
sion account. If included in the
working cost naturally it has gone to
show that the working cost has been
greater and to that extent the loss
has been greater.
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There is also another cause. Be-
cause there was not adequate supply
of wagons...

Shri Khandubhai Desai (Bombay):
Is it not common to all the mines?

Shri Gadgil: That is so. At the
same time it is a cause all right.

Shri Khandubhai Desai: Other
mines must also have made losses.

Shri Gadgil: In respect of the other
mines the other causes were not
there. That is the position.

The House would naturally ask
what about the future? There was
the Railway Colliery Enquiry Com-
mittee, which has made certain
recommendations. When we tried to
implement one of them there was a
strike in August 1950 resulting in a
loss of 13 lakh tons of coal output.
However, it is proposed that with
better control, putting more capital
which is necessary for the immediate
development, with the retrenchment
of surplus labour, wherein I seek the
cooperation of my hon. friend Mr.
Khandubhai Desai...

Shri Khandubhai Desai: It will be
forthcoming if the other side con-
ducts itself properly.

Shri Gadgil: We will exchange
places. If that is the highwater
mark of cooperation I am quite pre-
pared to do it. If labour insists that
attendance bonus must be paid the
moment labour is there on the surface
or inside the pit, irrespective of the
work done, I do not think any
Government undertaking will ever
succeed.

Shri  Sondhi
doomed.

Shri Gadgil: This is indeed the
major question: to what extent
should we allow things to drift in
such a manner that labour ultimately
becomes a privileged class?

Shri Sondhi: A new royal family!

(Punjab): You are

Shri Gadgil: I would not say a
new royal family. This is really a
point not limited to this industry
alone which is undertaken by Govern-
ment and this is a question which
this House will have to decide once
for all. You do not want to make
Government servants a privileged class
(Babu Ramnarayan Singh: It is
already so.) You do not want to
make labour a privileged class. What-
ever emoluments you may actually
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fix with respect to the services of
those already in the Government must
bear a fair relation to the standard
of life in the country. Similarly if
you insist on that dictum and insist
that that formula should govern, it is
only fair and equitable that that for-
mula ought to govern in the industrial
fleld also. As a necessary implica-
tion of that you can put a
limitation on dividends, tax profits.
if feasible, according to the ingenuity
-of the Finance Minister. If you
want that there should be social
justice and equity, you cannot on the
one hand confer privileges or show
some sort of preference to one sector—
whether capital or labour—and deny
them to another. Let burden and
benefits be spread all over the
country, over all sections of society.
It is therefore proposed to have more
rationalisation of the labour force
and as I said. some balance will have
to be struck between those who work
above and those who work below the
surface, so that whatever is produced
may be easily loaded and transported.
-But we cannot make Railway
Collieries, so to say, an institution of
outdoor relief for all those who stay
in the vicinity. If you look at it
from this point of view that it is
practically outdoor relief, then it is
much better to close down all the
mines or hand them over to whomso-
ever the Government or the House
would like to. So it is now proposed
that labour should be paid on daily
rate of wages and not on the system
recommended by the Central Pay
Commision, namely, that they become
for all practical purposes salaried people
with provident fund and other advant-
ages. This does not mean that there
is any lack of sympathy on our part.
at any rate on my part. But if you
-charge the Government with the task
of conducting this or any other under-
taking with a complete regard for and
in compliance with priniciples of
business management, then the House
ought to support the Ministry when it
takes such steps as will carry out the
‘main object.

Then with respect to the supply of
wagons; that also will be taken on
‘hand and in coordination and co-
-operation with the Railway Ministry
-additional wagons will be supplied.

These are the facts. I am sorry
that last time when this matter was
before the House there was a great
deal of confusion. But I have now
given a fair idea of the present work-
ing and why it is that it has resulted
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in loss. I have also gi

: given some indi-
cation as to what i roposed be
done in future. at s to

Shri T. N. Singh :
Sir, one question, Tgﬂ}?;‘n?ﬁ?:izthgz"
mentioned a sum of over 77 lakhs for
increase on D.A. of the workers, I
want to know whether this is a loss
as he put it. What is the comparative
Increase in D.A. as compared with the
D.A. paid elsewhere? ~ What is the
extra cost incurred by the manage-
ment of the collieries on D.A.?

Shri Gadgil: I win
questions later on. " answer all the

Shri Sidhva: Sir,

Mr. Deputy- . -
bhai Bhattl.) y-Speaker: Mr. (iokul-

Shri Sidhva: Sir, I was speaking...

hirbrfr 1a?§£utyi\§geal¥:;§t llmass};:fuon%z%
me that he intends moving that this
i’:?etlt_ezonzﬁgt l;]e taken up two days
an opportu.nitym::;f Ni‘tegzlib;;z "il? v ha:
us hear him. )

ot W& : A IremE A, g
A0 T WA & §, wk ggar
FI & TSI TTRaT g§fF airgd
SN $ FASTT BT & a9 ATETQ
& fod ag g9 W & o & w3
A TE gF I A wAwA o
T T, a1 AY F9 & A S IR gAmt
A QBede @ g, 9| qaq [
RERE, I9 7 N g wnar awew @y,
9 T 9T F< AR 97 T, MifF
AR AR Sl
qNE R TATE | W T FE g AR
o 9 aral g @ Qm, Ry
AT AR Iw F I WA
9T FAT ST QAT

I I@RET N ffeds
#3481 (Railway Collieries Com-
mittee) 7 Y e dwr A §, 9w
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[z ]

£ 7 &t T g agt s & Hrod
garge ¥ foy & & ™ Ecy |
ad @ N wE e wEAW TR
(Standing Finance Committee)]
% gor 7@ 3@ W AAfoe
(material) &, ag w Afwd, ¥
wiyh g Ra A Fwmf g
g ¥ am w<@ g & W
AfAw w4 A fad 37 N
et (Recommendations) 31X
gt oz fafred & aolt @ AN
w14 w7 %1 fream frar €, @@ &
A gnk avE A e A T
« TEAFTE W AT AT @A F AQ
flmﬁhwaﬂﬁﬂwq%maﬂ
g src N fewree (Demand) &
mf ¢, g ¥ @A §ET AR
quTaRd v 75 o7 Mfedsr w99,
v oe g4 fafred (Works,
Production and Power Minis-
try) % o @, T o fafred
(Railway Ministry) & o @,
T qa AT B @1 A N

Shri Sidhva: He is going into the
merits of the case, Sir.

Mr. Deputy-Speaker: He is not go-
ing into merits.

ot wg: A ag FAT AR g fE
@A ¥ TTE ¥ FE F @1 F o,
WH A ¥ T GAT, TR
g1 w wifeds ¥ ¥ fe
mafas (economic) § R e
wTERIATRE (uneconomic) FY & |
WA gae ¥ AW § foad
¥ adar § Mo YA AR FOE &

for 1950-31—Railways 461

femamme R AfeA afer
a1z foar aw

(English translation of the above
Speech)

Shri Bhatt (Bombay): Sir, you
have given expression to what I
wanted to submit. The reason why
I am suggesting this is that we will
have time to put as many questions
as we like to the hon. Minister and
he may supply all this information
today or tomorrow and he may
put the complete statement before us
after making all necessary additions
etc. therein because the question is
an urgent one and has assumed a
great importance. There are many
defects in it and we will have to con-
sider it all over very carefully. Only
then, it will be proper to take up the
matters.

Another point is that we are not
getting a copy of the Report submit-
ted by the Railway Collieries Com-
mittee. It is not available in the
Library here and I have many times
requested the Railway Board to put
s material before the Standing
Finance Committee, but it could not
be had from that place also. I hope
that the Government would place
before us the Report of the Railway
Collieries Committee with its recom-
mendations and the decisions of action
to be taken by the Ministry. We will
be able to discuss the whole question
thoroughly only after this information
is supplied to us and only then we can
consider the demand put forward and
suggest whether these collieries
should be under the Ministry of
Works, Production and Power or
under e Ministry of Railways.

Shri Sidhva: He is going into the
merits of the case, Sir.

Mr. Deputy-Speaker: He is not
going into merits.

Shri Bhatt: I only want to know
the extent to which Railways are
responsible for the lack of finances,
what were the results and losses on
that account; how . many of these
collieries are economic and why only
eight are uneconomic. So these are
all such questions that I would
request you, Sir, and the House %o
{a{(; up the matter two or three days
ater.

Shri Khandubhai Desai: 1 would
support the point made by Mr.
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Gokulbhai Bhatt, but I would require
further information so that we may
be able to discuss this whole question
very thoroughly. Because after the
statement made by the hon. Minister,
more confusion has been created. It
was quite a good lawyer’s case of
trying to .prove something against
labour while keeping back other facts.
I would like to have before this
Parliament the complete commerical
balance sheets of the last seven years
so that we may be able to know ex-
actly how these losses have been
incurred. @We would also like to
know whether amount of Rs. 3-8-0 per
ton which the Railways are paying in
addition to the normal fair price of
coal has been included while arriving
at these loss figures and whether even
after including that amount the loss
comes to Rs. 60 lakhs. If it is so the
losses would further rise and more
satisfactory explanation would be
necessary than presented to us by the
hon. Minister. We would like to go
very thoroughly into the working of
these mipes. For a proper appraisal to
be made we will have to have addi-
tional information. Everybody in the
House, belonging to every section will
be prepared to co-operate provided
the entire administration of these coal
mines is properly looked into. We
want this additional information so
that we may not give our vote or
decision peremptorily only on the one
sided statement made by the hon.
Minister of Works, Production and
Supply, which as I said has created
Lnoy: confusion than existed ten days
ack.

Shri Sidhva: I wanted to say a few
words in Support of the adjournment
of the discussion on this subject. It
is true that more information is neces-
sary on this matter. The Minister
has given us a one-sided picture. He
has given us alarming figures of in-
creased number of labourers and a
lower amount of production. He has
not told us how many days were lost
in strikes, he has not given us a com-
parative  statement of private
collieries and how much a private
colliery would produce with a similar
number of labourers. He probablv
wanted to make out a good case, but
from what I have seen from his
statement, his case has turned out to
be a bad one. He has presented only
a onesided victure and in fairness to
this House I would say that he must
realise that these collieries are not a
private concern but a State concern
and that he must be anxious to see
that where any deficiency or fault
exists it is removed immediately. This
portfolio of Production has been taker
over by him only recently. He must
not be frightened that his Ministry
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will be put to shame. ~Why should
he fear? Even his Ministry had
handled this subject for a number of
years and had committed this gmstake-
there is nothing wrong in coming out.
with facts. After all for a number
of years we have been clamouring In.
this House and in the Standing Advis-
ory Committee for Railways that the-
Railways should take over these-
collieries. The present is a very
good opportunity to discuss the matter.
By refusing the Demand on the last
occasion we are now having an
opportunity to discuss it, and t:he
Minister has now come forward with
the statement that it is only by
curtailment of labour that you will
solve the problem. I do not think so.
I have got figures here to show that
you are...

Prof. Ranga (Madras):
going into the, merits now.

You are

Shri Sidhva: No. I am not. It is
surprising that this big Ministry was
not able to run this small concern
profitably. Therefore. we should
have sufficient material to go by in
coming to a decision. I do not know
whether the hon. Minister will im-
prove his position by postponing dis-
cussion, but if he guarantees us that
he is going to supply us all the
information  fairly, squarely—both-
sides of the case, and not sticking only
to what his Ministry has done, or
saying that his Ministry was not
responsible, the I. & S. Ministry was
responsible, whereupon Mr. Mahtab
will stand up and say, “I have done
very well. It is not my fault”,—well,
if he is prepared to supply us with all
‘he information, then I am prepared-
o agree to the adjournment. From
what we know there is something
radically wrong with these collieries
which requires immediate remedying
in the interest of the tax-payer whose:
money, as I was telling the Finance
Minister, you are not able to control:
from leakage. Now this is a leakage:
which has come to our notice. Very:
rarely such leakages come to our
notice. Any way, in the present case
I will not come in the way of my hon.
friend Mr. Bhatt or Mr. Khandubhai*
provided of course the Minister is in:
a position to say that he is going to
place all the facts before us. But if’
merely says, “These are my figures,.
what are your points?”, then I am not
in favour of postponement of
discussion.

Shri Khandubhai Desai: Sir, we are-
prepared to give some more time to the
hon. Minister if he feels that he would
require some time to place all the facts
before us. But he must place all the
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[Shri Khandubhai Desai]

information with regard to these col-
lieries before this House so as to ena-
ble hon. Members to come to a fair
decision. Also, this financial leakage
has been going on for the last seven
years. In my opinion, the Finance
Ministry also should have looked into
the matter—it has also failed in its
-duty in the matter.

Shri A. C. Guha: I support the
point of Shri Gokulbhai Bhatt. The
statement made by the hon. Minister
has not removed the misgivings of the
House. It has only deepened them.
He has put all the blame on the la-
bourers. How the overhead charges
of these collieries have been increas-
ing has not been shown. What was
the amount paid to the contractor and
how does the present rate work out
are matters which we do not know.
Another thing is: what is the diffe-
rence between the cost price and the
control price and how much is the
additional price that the Railways are
paying, whichisa further loss? How
long have these collieries been worked
and are they likely to be economical
at all or have their potentialities
b2en exhausted? When I was a
tnember of the Standing Finance
Committee for Railways, it was
suggested by the Department that
these collieries were not likely to be
economical even if worked properly.
Now the proposal is to invest some
more money on them. The Railway
Colliery Committee Report has not
been supplied to us and it should be
made available to the Members. On
these points, we should like to be
enlightened. = With this request, I
.support the adjournment.

Shri Gadgil: I can assure the House
that there is not the slightest inten-
tion to conceal anything nor is there
the slightest intention to confuse the
issue, because that would be the indi-
cation of a dishonest mind. I am
quite prepared to let my officers be
cross-examined by such hon. Members
‘as are interested in the subject at
such time and on such date as they
desire. I share their anxiety that
this undertaking should be put on a
sound footing and in this I think I
‘have got the full authority of the
Government of India to say that they
welcome all suggestions that will
result in the achievement of our
objective. If it is the desire of the
House, a few hon. Members may
-either formally or informally be nomi-
nated. They can sit and examine
the officers. Whatever materials they
want from me will be placed at their
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disposal; so also all the material that
the Railway Ministry or the Finance
Ministry have with them. Everyone
of us is anxious that this state of
affairs must end and we must know
the causes why it is so. We have
our own views, but there is not the
slightest intention to conceal any-
thing. Why should we conceal? If
it is a di , it is a di in the
body politic and everyone is interest-
ed in curing it.

. Mr. Deputy-Speaker: My suggestion
is that if the hon. Minister agrees,
this matter may stand over for three
or four days. In the meanwhile, such
hon. Members as have made certain
suggestions on the spur of the moment
and called for certain information
may be invited by the hon. Minister
informally for a discussion along with
the officers. Interested hon. Members
may send up a list of questions with
respect to which they want elucida-
tion or answers, so that the hon.
Minister may be ready with his ans-
wers. At the meeting, the matter
may be discussed and thereafter the
Demand may be taken up in Parlia-
ment. I think we need not pursue
this matter further on the floor of the
Hquse. It may be that not only the
points that have come to the minds of
hon. Members now require clarifica=-
tion but there may be others that may
strike them later. So they may
leisurely think this matter over and
send questions to the hon. Minister.

Shri Sidhva: What is the definite
proposal, Sir?

Shri Gadgil: May I repeat the pro-
posal, Sir? A few hon, Members
chosen either formally or informally
by this House may tell me the time at
which they want my officers to be
present. They may also give me some
idea of the material they want to be
placed before them as also the infor-
mation which they want, so that I can
arrange for this and call them.

Mr. Deputy-Speaker: May I make one
other suggestion? This matter was
taken up by the Estimates Committee
and has been left at a particular stage.
If the hon. Minister agrees, the
Estimates Committee will send notices
to the various hon. Members who are
interested in this matter. It will also
invite the officers concerned, as it has
been dping in respect of other Depart-
ments.” A meeting may be arranged at
which all may sit together and come
to some conclusion. After that. the
matter may be taken up in the House.
So, if it is all right, the Estimates
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Committee will take the initiative in
this matter.

Shri Sarangdhar Das (Orissa): The
other day in the course of a question
to the hon. Minister of Industry and
Commerce. I stated that the report ot
the Indian Coalfields Committee had
not been circulated to hon. Members
and he replied that it would be cir-
culated very soon. That report has not
me I think the present.
Minister should consider it his first

duty to circulate that report. I re-
quest that this may be done.
Shri Naziruddin Ahmad (West

Bengal): Sir, this question involves two
distinct matters. One is the passing
of the Supplementary Demand, which
is an accomplished fact. The other is
ihe long range question as to whether
we should continue this industry under
State management or whether it should
be abolished altogether. I think that
these two questions should be dealt
with separately. Otherwise, there
would be confusion. As a short cut,
the Demand may be conditionally
passed. and subseaquently such com-
ments as the House desires may be
made. (Some Hon. Members: No, no.)
Secondlv, we should consider the long
range policy: whether these collieries
should be continued or they should be
closed down altogether.

Mr. Deputy-Speaker: Hon. Members
got this matter adjourned on the last
occasion in order that they may have
an opportunity to discuss it at length.
Passing the Demand in advance and
looking into the question later on is
not right. For that. they need not have
got the matter adjourned at all. Under
the circumstances, it appears to be the
desire of the House to go into this
matter before coming to a final deci-
sion as to whether this Demand ought
to be granted or not. Possibly, the
passing of the Demand may follow as
a matter of course, but that does not
mean that they do not want to con-
sider the matter first.

Now, hon. Members who are in the
Estimates Committee are known to me.
Other hon. Members who want to
participate in the meeting may kindly
intimate their names to the Secretary.
They may also send notices of quest-
ions on which they want information
to be furnished at that meeting. This
would enable the Secretary to send
them intimation regarding the date of
the Estimates Committee meeting to
consider this particular subject. So,
this maiter may stand over, by the
leave of the House. to some other day.

Shri Gopalaswami: May I suggest
that you would be kind enough, Sir,

gation Commission)
Amendment Bill

to adjourn it to a fixed daté? Mean-
while, the Estimates Committee can
meet. May I suggest the 26th as the
date on which this matter may again
be taken up in the House?

The Minister of State for Transport
and Railways (Shri Santhanam): Be--
ing a Supplementary Demand, this has
to be passed by the end of this month
when the current financial year will
be over. Otherwise. there would be
difficulty.

Mr. Deputy-Speaker: After it emer-
ges from the Committee, it will be
passed automatically with very little
comment on the floor of the House.
The hon. Minister may tell us when
it will be possible for him to bring his
officers.

Shri Gadgil: I am entirely in the
hands of the House. I do not attach
any importance to my convenience.
It will be fair if the meeting is held
four days hence.

Mr. Deputy-Speaker: Twentieth
seems to be a little too early. Twenty-
second and twenty-third are holidays.
This matter will stand over to the
24th. Has this the acceptance of
the House. (Hon. Members: Yes.) So,
we will take it up on the 24th.

Shri R. L. Malviya (Madhya Pra-
desh): The report of the Enquiry
Committee has perhaps not been
printed and is not available. It will
be in the best interests of all if a few
copies are placed in the Library, so
g::at hon. Members may look through
it.

Shri Gadgil:
Sir.

It can be arranged.

TAXATION ON INCOME (INVESTI-
GATION COMMISSION) AMEND-
MENT BILL—concld.

Mr. Deputy-Speaker: The House will
now take up further consideration of
the Bill further to amend the Taxation
on Income (Investigation Commission)
Act, 1947. Mr. Munavalli will conti-
nue his speech.

Clause 2.—(Amendment of section 4,
Act XXX of 1947).

Shri MunavaMli (Bombay): The
other day when I was saying that the
word “extend” is capable of more than
one meaning the House rose. Again
at the fag end of this forenoon I am
called upon to speak.
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[Shri Munavalli]

The word “extend” as can be seen
from the context of the clause that
has been introduced in this Bill means
the extension of the life of the Com-
mission and thereby extension of the
life of the Act itself. If the word
“extend” were to mean the extension
of the operation of the Act, which is
complete and alive, it would have
been a different matter altogether. In
such a case, the extension would have
been either to other persons, or to
goods, or to other areas which have
not been specified in the Act itself.
Such a conditional power may be
delegated to the executive or any
other body. But here what is sought
is not conditional legislative power,
but the legislative power itself. Here
we have got to look to the duration
of the period of the Act itself. When
we are to determine the period of the
Act the legislature shall have to exer-
cise the legislative will. It will have
to take into consideration the circum-
stances that are existing while enact-
ing a-particular law and the situation
in which that law is to be passed. 'The
legislature shall have also to take into
consideration whether the circumstan-
ces justify the period that is sought to
be extended. So, from these points
of view, I am unable to understand
the clause that has been introduced—
that they want to extend the term of
appointment of the Commission from
time to time.

Now, Sir, with your kind permission,
I may be allowed to quote certain
principles from Grawford on construc-
tion of statutes. At page 25 he says:

“As a general rule it would
seem to be the nature of the power
rather than the manner in which
it is exercised by the administra-
tive officer which determines whe-
ther the delegation is lawful.”

Another principle which is very
often quoted is:

“True distinction therefore is
between the delegation of powers
to make the law which necessarily
involve a discretion as to what it
shall be and conferring authority
or discretion as to its execution
to be exercised under or in pur-
suance of the law. The first
cannot be done. To the latter no
valid objection can be made.”

So, there is a valid objection to this
clause and, therefore, I submit that it
will be against the principle of the
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Constitution to accept such an amend-
ment.

The House then adjourned for Lunch
till Half Past Two of the Clock.

) 4637

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair.]

Shri Munavalli: As regards
amending Bill I had some doubts about
the tenability of the clause that has
been introduced and so I raised a
legal objection to that. In my
amendment I have tried to remove
that obstacle and I have restricted the
period to four years so that the Com-
mission may have full latitude to
gitlspose of the pending cases before
it.

Coming to the. point as regards
black-marketeers it is found that
persons that participate in the black-
market are all tarred with the same
brush and are being treated severely
in the same manner, whereas there
needs to be a distinction between the
black-marketeers. I can say that even
among the black-marketeers there are
certain classes, those who rule the
black-market and those who have
simply been the victims of the black-
market. Those who rule the black
market need to be severely dealt with,
but those who have become the
victims of it deserve our sympathy.
For example I can say as regards the
question of yarn the black-market
comes into existence not because of the
black-marketeers but because of the
wrong policy of the Government also.
Some share of this fault duly goes to
Government for the wrong policy
adopted by them. The Government
adopted a policy of exporting yarn
when there was not sufficient yarn for
home consumption.

Mr. Speaker: Order, order. I do not
know with reference to what part of
his amendment the hon. Member is
addressing the House. The general
discussion about the desirability or
otherwise of this Bill has already been
discussed at the consideration stage,
and as I see, the only point involved
now is that the period should be
somewhat more or less.

Shri Munavalli: What I want to
submit is that in the speech of the
hon. Minister of State he has made
certain remarks and he has also stated
that he would go to the field in order
to ascertain whether there is any
corruption in this branch, especially
Income tax offices, so that when he
comes back he should be supported by
us.
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Mr. Speaker: That is all right. So
tar as the merits of the .propogition
are concerned I should not like to inter-
fere at all. My point is one of pro-
cedure. Now we are at the amend-
ment stage, the clause by clause consi-
deration stage. If this kind of
discussion. which is again a general
discussion, is permitted, well, every
Member will be entitled to press the
same arguments, in the same form or
in a different form every time a clause
is put before the House for acceptance.
The amendment of the hon. Member
is this.

In clause 2.in the proposed amend-
ment of sub-section (3) of section 4
of the Taxation on Income (Investiga-
tion Commission) Act, 1947, after
“from time to time” insert “up 1o
31st day of Mach 1955”.

S. it is no use going into general
merits »f the case. Of course, he is
entitled to say that because of the
large problems, they may have a
longer period or a shorter period. But
he should not cover the same ground
now again. It is possible he may not
‘have had a chance of speaking on the
general consideration motion. That is
a different matter. But now he will
confine himself only to the amendment.
Otherwise the procedure of the House
will be vitiated.

Shri Munavalli: The only thing
is that this aspect of the problem has
not been considered in the speeches of
the previous speakers at all.

Mr. Speaker: May be. I have no
quarrel with that. My only point now
is, shall we change and abandon the
entire procedure or shall we restrict
ourselves only to the amendment
concerned? 1 hope he will agree...

Shri Munavalli: I agree with you
Sir, but at the same time. . . .

Mr. Speaker: If he agrees with me
there is no question “at the same
time.”

Shri Munavalli: I would be brief
because the Government will have the
advantage of considering this aspect
of the matter so that they may give
certain instruction to the Income-tax
officers who have actually been fleec-
ing some of the merchants.

Mr. Speaker: I am afraid, so far as
the point I am making is concerned,
the hon. Member’s argument is not
convincing to allow him to go beyond
the scope.

Shri Munavalli:

I am not going
beyond the scope.
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Mr. Speaker: He does.

Shri Munavalli: I shall try to be as
relevant as possible.

Mr. Speaker: Not ‘“as relevant as
possible” but perfectly relevant,
because the aspect- has been fully
discussed—all the different aspects—
for two days.

Shri Munavalli: I must say that I
was very unfortunate not to catch your
eye. On that day I did not catch your
eye. Even in the last session and
previous to that Icould notcatch your
eye and this is the only opportunity
that I have got.

Mr. Speaker: It is very unfortunate
1 regret it extremely. But I will
regret the more to allow him to go
beyond the scope.

Shri Munavalli: All right, Sir,
Th;mk you. Coming to the relevant
point as regards my amendment I can
say that the period of four years that
hqs been provided inmy amendment
will be quite sufficient for the full play
of the Commission in achieving the
desired object of bringing to book the
persons involved in all the 130 cases
pending before it. There are other
amendments wherein it has been
stated that the time should be
extended for one year or two years or
three years. If we take into consider-
ation the various odds and difficulties
that the Commission has to face, 1
think one year or two years or three
years will not be sufficient. More-
over it will be in accordance with
the wishes of the Government itself
that there should be a sufficient
period. The object of the Government
also will be achieved if my amend-
ment is accepted. Simply by passing
a clausq whereby we extend the term
of appointment of the Commission to
any length of period I do not think
that the end in view will be achieved.

It we take into consideration the
human psychology as it is and if we
look to the report of the Commission
we will find that most of the Com-
promise cases also are not compro-
mised voluntarily. There is neither
the volition nor the aptitude on the
part of the black marketeers or the
tax evaders to come of their own
accord and divulge all the facts so
that they can come to an amicable
settlement or compromise. It is cniy
when the Commission after a great
deal of efforts and exertion collected
all the facts and figures to confront
them and when these tax evaders
were actgally cornered they came to
compromise. Moreover, there are
other difficulties also hefore the Com-
mission. These tax evaders are so
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cautious that they have been transfer-
ring their property in the names of
their relatives or they are selling it
away, so that even it the Commission
comes to a decision to tax them heavi-
ly, the taxes would not be recovered
from them. If that be the attitude
of these tax evaders, the first duty of
the Government should be to try to
remove all the difficulties that are in
the way of the Commission by intro-
ducing a Bill. That sort of legisla-
tion we should agree to pass so that
the pending cases should be imme-
diately disposed of, but such a legis-
lation has not yet been piloted. @My
sincere request to the hon. Finance
Minister is that he should try to bring
in a Bill as early as possible in order
to remove these difficulties that the
Commission has been facing day in
. and day out.

When we take into consideration the
number of pending cases and the
cases that they have disposed of
during the period since its commence-
ment, I think that the period that I
have suggested in my amendment will
be quite sufficient. Moreover the
fear that has been entertained by the
Government, that if there be a period
mentioned—of course a short period—
these tax evaders will go on with
their dilatory tactics and thus hinder
the work of the Commission, is re-
moved by the mention of a long period
in my amendment.

So under these circumstances, I
think, that the period that has been
mentioned in the amendment that I
have moved is not only sufficient for
the full play of the Commission, but
the fear entertained by Government
also will be removed and the tax
dodgers also, when they see that the
Government can extend the term of
appointment of the Commission for
four years from time ~ to time, will
also submit on their own accord to the
€Commission and get their cases com-
promised or settled. I think that my
amendment stands a chance of being
accepted and there would be no obsta-
cle whatsoever. I request the hon.
Minister to accept it.

Another point is that if this Bill, as
it now stands, be passed, Parliament
shall have no occasion to see what
orders are being passed every now
and then. However, the Prime
Minister when he intervened at the
consideration stage, said in his speech
that the orders will be placed on the
table of the House. Though it is an
assurance given to the House, I must
say that it shall not have the force of
law. So, if there be some provision
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in the Bill itself of this kind, it will
go a long way. Fortunately my hon.
Friend, Mr. Kamath has sent an
amendment to that effect, and I think
that it is an amendment which is in
accordance with the assurance already
given and I hope that the hon.
Minister will accept it, because it
serves our purpose. Although the
lime may be extended and the
executive may be invested with the
powers, still Parliament shall have
the opportunity of seeing what orders
are being passed; they will be placed
on the table of the House. Such a
provision is quite essential and I
hope the hon. Finance Minister will
accept this amendment. This is all
that I wanted to say.

Shri Kamath (Madhya Pradesh): I
beg to move:

() In clause 2, after “from time to
time” insert:

“and when the Central Ggvern-
ment at any time extends the
term of appointment of the Com-
mission, it shall cause a copy of
the order of extension to be laid
before Parliament as soon as may
be after it is made”.

9

A(ii) After clause 2, insert new clause

“2A. Report to Parliament as to
action taken under the Act.—The
Central Government shall, within
seven days after the commence-
ment of each session of Parlia-
ment, cause a statement to be laid
before Parliament as to the pro-
gress of work of the Commission,
including the number of cases
disposed of by the Commission, the
manner in which each case has
been disposed of, and the number
of cases awaiting investigation by
the Commission.”

Taking both the amendments to-
gether. they seek to embody in this
amending legislation the purport or
the substance of the assurance or
may I say, the promise that was given
to this House by the Prime Minister
on the 9th of this month.

Mr. Speaker: Amendments moved.

(i) In clause 2, after “from time to
time” insert:

“and when the Central Govern-
ment at any time extends the
term of appointment of the Com-
mission, it shall cause a copy of
the order of extension to be laid
before Parliament as soon as may
be after it is made”.
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(ii) After clause 2 insert new clause
2A:

“2A. Report to Parliament as to
action taken under the Act.—The
Central Government shall, within
seven days after the commence-
ment of each session of Parlia-
ment, cause a statement to be laid
before Parliament as to the pro-
gress of work of the Commission,
including the number of cases
disposed of by the Commission,
the manner in which each case
has been disposed of, and the
number of cases awaiting investi-
gation by the Commission.”

If the hon. Member has no objection,
we may have the reactions of the hon.
Finance Minister about this amend-
ment. I would then call upon
Mr. Kamath to proceed further.

The Minister of Finance (Shri C. D.
Deshmukh): I have not got the actual
transcript of the Prime Minister’s
assurance before me. I think the
Prime Minister said that the annual
report will be laid before the House
and that whenever Government
extend the term of the Commission, a
copy of the order of the extension
would also be laid before the House.

Now, Mr. Kamath’s amendment
implies that it is not enough to have
an annual report but a report at eqch
session of Parliament. That I think
weculd be a bit excessive and in any
case, I do not know whether any
useful purpose will be served by sub-
mictting to Parliament a quarterly
report on the work of the Commission.
Therefore, I find some difficulty in
accepting the first amendment. To
the extent to which the annual report
is submitted by the Commission, his
first point is already met. To the
extent to which he wants the report
at more frequent intervals, I think it
is somewhat impracticable. The
second amendment, I am prepared to
accept.

Mr. Speaker: That restricts the
scope of the discussion.

Prof. K. T. Shah (Bihar): May I
just point out, Sir, that something
turns upon the meaning of the words
“session’ of Parliament”. If we are
to have one session continuously, even
though with breaks, this difficulty, I
think, will not apply. In England,
the session is continuous from Novem-
ber to August when they adjourn for
the holidays.

Mr. Speaker: Perhaps. the hon
Member has not in his mind the pro-
rision in the Constitution. I believe
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the Constitution provides two sessions.
That means, six monthly. Therefore,
there is difference between the practice
here and there..

Shri Kamath: I am grateful for the
guidance that you have given in this
matter as regards sessions of Parlia-
ment. I was just going to point that
out myself, because the hon. Finance
Minister’s objection seems to be that
my amendment will require the report
to be laid every quarter. Under the
Constitution what is obligatory is two
sessions during a year. It may be
that after the Budget session is over,
the next session may be called in Octo-
ber or November. Apart from that,
you will recollect, Sir, that this very
session is only an adjourned session.
Last time, the session was adjourned.
This is not a new session. That.is
however, a matter of detail. If the
Finance Minister is prepared to accept
the first amendment of mine 1n
principle, I am content to leave it to
him and to his colleagues to work it
out or recast It as they choose to.
But the principle involved is, to my
mind, important. am sorry that
the Finance Minister referred unly to
the period referred to in the Prime
Minister’s speech. What was more
important, to my mind, at any rate,
was this. He said—this is from the
official transcript of the debate of the
9th March.

Mr. Speaker: Uncorrected.

Shri Kamath: Uncorrected, of
course. We do not have a corrected
copy, we have not yet progressed so
far. The Prime Minister said:

“I think it is desirable, and I
am sure the House would welcome
the suégestion I am making that
the ommission itself should
report to the House, say,—not
definitely and categorically, but,
say, at the end of every year;—it
may be one year, six months or
three months—as long as it (the
commission) is there it should sub-
mit a full report of what they
have done, and how they have
done—not merely what they have
done, but also how they have
done—for a discussion irn the
House. Secondly, whenever the
Government sees fit to extend the
period, that fact will -
brought to the notice of the House
so that the House can discuss it.
If that is done, the House is seized
of the matter and can express its
views as it likes and this will eli-
minate the difficulty that the Com-
mission is experiencing of a time
h{mt_ which prevents ‘the Com-
mission from going ahead and also
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the others who feel that the time
limit may stop and their cases
may not be taken.”

In my humble judgment, the point
made o{t by the Jl=’ri1'ne Minister has,
1 am sorry to say, been sqmewh.at
.overlooked, if not missed gntxrely in
the brief statement made just a few
minutes ago by the Finance Minister.

r. Speaker: As I understood the
Fi?liance Minister, he had no objection
to acceptance in principle of what Mr.
Kamath says. But, what he pointed
out was that the reports may not
so frequent as that. That is the only

point.

Shri Kamath: Am I to understand
that he is accepting my Second amend-
ment in prinicple?

Mr, er: Am I right in assum-
ing that he accepts the prin¢iple?

hri C. D. Deshmukh: I said that
th§ Commission does submit a report
at the end of a year and no doubt if
its substance has to be_enlqrged for
any particular purpose in Vview, that
could be arranged. There will be one
‘report as usual. It does not really
involve any new legislation for that
purpose. The real gist of the amend-
ment is that the _decision of the
Government will be placed before the
House. That, together with the
report setting out all the cu:cumstan-
ces of the case, should, I think, meet
all the requirements of the case. That

was my point.

Shri Kamath: May I ask whether
the annual report of the Commission
includes all the various matters to
which I have referred in the secon
amendment?

Shri C. D. Deshmukh: It could be
made to include some of those points.
I cannot see myself how the Commis-
sion can report on how each case is
dealt with, that is, ‘the manner in
which each case has been disposed of’.
That seems to be rather asking for too
much. The Commission can give
overall statistics. It can refer to
important cases, not by name, but by
categories, in order to bring put a
point or a particular difficulty involv-
ed. But, if legislation were to be
that the Commission has to report how
each case is to be disposed of, I think
that really involves to much work
which is not expected of any kind of
executive body.
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Mr. Speaker: Shall I have another
point clarified? What about the
wording of the other amendment
which the hon. Finance Minister pro-
poses to accept, regarding the report
to Parliament as to extension of the
term? Does he want to put it in
some other language?

Shri C. D. Deshmukh: I think, as
fgrhfs I can see, the language is all
right.

Mr. Speaker: I am making this
enquiry in order to limit the scope of
the discussion. There need be . no
further discussion as regards the
first amendment. As regards new
clause 2A, there is unanimity to the
extent that there will be a report
which will be laid before Parliament.
But, there is difference on two points,
namely, as regards the content of the
report, the details that the report
should contain, and whether it is
necessary to make a statutory provi-
sion that a report shall be submitted.
These are the two points. The hon.
Member may continue.

Shri Kamath: As_regards the first
point, that is to say, the contents of
the report to be laid before Parlia-
ment, in case this amendment is
accepted by the House, may 1 say
that during the last two or three years
or more that this Commission has
been functioning, investigating various
cases, there has been an impression,
right or wrong, in the public mind
that some assessees, for whatever
reason it may be, have not been dealt
with properly. Some people outside
have gone to the length of saying that
certain assessees have been omitted,
and have not come within the purview
of this measure. The other day, in
the course of the debate on this Bill,
I asked a question about the cases of
the four assessees in connection with
which the Finance Minister’s predeces-
sor, not the immediate predecessor,
but two degrees removed from him,
had to resign in August 1948. In
reply to that my hon. friend Mr. Tyagi
on the first day said that the cases
had not been disposed of; but on the
second day there was Turther clarifi-
cation and Mr. Tyagi told the House
that one case has been disposed of;
and the Prime Minister added to the
answer by saying that the other two
or three cases were still under
enquiry. Two-and-a-half years have
elapsed since the resignation of Mr.
Chetty, and in the natural course of
human conduct, one would have
thought that two-and-a-half years is a
long enough period for a case of any
vomplexity whatever, to be taken up.
enquired into and disposed of.
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The Minister of State for Finance
(Shri Tyagi): One group of cases.

Shri Kamath: My 1ysei when ne
was on this side of the House, I
remember one day, in a voice choked
with empotion and feeling addressed
the Home Minister and pleaded with
him for acceptance of even certain
minor amendments, and his complaint
was that the Minister for various
reasons was determined not to accept
them. I think I am sure, now
Tyagi has adapted himself to his new
-environment and...

Shri Tyagi: I have accepted your
amendment.

Shri Kamath: But I am now refer-
ring to the other amendment. I
said, Mr. Tyagi has now adapted him-
self to his new environment and is
functioning as a Minister of State
ought to function in this House.
on that account, I have no quarrel
with him.

Further. I know Mr. Tyagi has gof
his senior colleague and they have
got to go together. But the point I
want to make is this. I do not know
which provision in this Act debars or
prevents Government from citing the
names of the assessees. The hon.
Minister the other day was asked to
point out the specific provision;in the
Act which prevents Governmen§, from
disclosing the names of the ass®ssees.
I was not in the House throughout the
discussion or debate but as long as I
was in the House I did not hear any
answer from Government as to which
specific provision in the Act prevents
Government from giving the names or
which comes in the way of Govern-
ment disclosing the names of the
assessees. But...

Shri C. D. Deshmukh: It is section
8 (8) of the Act.

Shri Kamath: I am indebted to the
hon. Finance Minister for clearing
that point. The Finance Minister
himself admitted that it is quite
possible, of course, that the labour
involved may be great, but it is not
impossible to give a brief resume, if I
may so put it, of each case, without
the name being mentioned, that is
disposed of by the Commission during
the year under report. I see no
reason or difficulty whatever, unless
the will be lacking, to make or direct
the Commission to produce a report on
those lines, giving the list of the cases
disposed of, and in the remarks
column, or whatever new column may
be devised for the purpose, the manner
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in which the settlement has been
made, the income which has been
assessed, the assessment and the
money that has been, realised and..

Shri C. D. Deshmukh: Do I under-
stand the hon. Member to say that
the report, without giving the names,
should give the necessary particulars?
If that be the case, there should be
no difficulty and the Comrmsslon could
be instructed to give sufficiently en-
lightening details about the cases,
without specifying the actual names.
I think that could be done by execu-
tive instructions.

Shri Kamath: Yes, in every case.

Mr. Speaker: The hon. Member
wants that the details should be
given in every case.

Shri C. D. Deshmukh: The trouble
is that there is no such thing as
every case. There are only groups
of cases, though there is what you
call, every assessee. Some assessees
have a large number of cases and we
call the cases by groups and each
group may have thirty or forty or
fifty cases; and sometimes it happens
that pome of these cases have been
investigated and the others are still
being investigated. So it wouid be
much better if when a group is com-
pleted we say that so many cases were
handled in this way. and this was the
income disclosed aad this much was
assessed and so op.’ ’I‘hat should not
present any particular d culty

Slui .Kamath: Then T ~understand.
Sir; thet-the Pinance Minister has no
objection or will be able to see his
way to ask: the Commission to supply

.the particulars ‘of every assessee

not a’ group of cases. No matter how
many ‘cases have been taken up th his
case, that particular assessee must be
only one though it may be that'in- that
connection several cases have
honet T ‘mean tha pecticulas oosemses
iony ‘mean:

must be specified, Wwithout thesm

and..

Shrl C. D. Deshmukh: That is f.he
whole difficulty, how to- specify with-
out the name. .

'Shri Kamath: I would have been
happy if the assessee could be speci-
fled by name, but then the Act, it is
said, comes in the way.

Pandit Thakur Das Bhargava (Pun-
jab): The exact ptowson which debars
the name being given may please be
read out.

Shri C. D. Deshmukh: Am I to read
out section 8 (8) of the Act?
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Mr. Speaker: The relevant portion
of it which the Finance
glleges prevents him from giving the
name, that part of it, may be read out.

Shri C. D. Deshmukh: It runs thus:

. “Save as otherwise provide in
this Act, the provisions of section
54 of the Indian Income-Tax Act,
1822 (XI of 1922) shall apply to
all statements, returns, accounts,
documents, evidence, aﬂ‘ldqvits,
depositions or record made, given,
produced or obtained in connec-
tion with or in the course of the
proceedings of the Commission or
of any authorised official.”

And that again involves reading of
section 54 of the Income-Tax Act
which is a very long section. I would
like to add that...

Pandit Thakur Das EBnargava: May
we have the reference to section 54
also, to see if there is any provision
there as regards the names being
given out?

8hri C. D. Deshmukh: That section
is a very long one. .

Shri Sidhva (Madhya Pradesh): only
the relevant portions of it need be
given. .

Shri C. D. Deshmukh: It is this:

y “Disclosure of information by
a public servant.—(1) All particu-
lars contained in any statement
made, return furnished or accounts
or documents produced under the

provisions of this Act or in any
evidence given, or affidavit or
deposition made, in the course of
any proceedings under this Act
other than proceedings under this
Chapter, or in any record of any
assessment proceeding or any
proceeding  relating to the
recovery of a demand, prepar-
ed for the purposes of i .
shall be treated as confidential,
and nothwithstanding
contained in the Indian Evidence
Act, 1872 (10£1872), no Court
shall, save as provided in this Act,
be entitled to require any public
servant to produce before it any
such return, accounts, documents
or record or any part of any such
record or to give evidence before
it in respect thereof.”

And then it goes on to give the
penalties and so on. Under section 7(1)
of the Taxation on Income (Investi-
gation Commission) Act, the Commis-
sion has the power to regulate its own
procedure and to decide whether to
sit in public or in private. Therefore
it is open to the Commission to so
conduct its proceedings as to enable

15 MARCH 1951 (Investigation Commission) €839
Amend:

ment Bill

members of the public to know not
only who the assessees are whose
cases are under investigation, but
also to know of the fraud, if any,
committed by the assessees. The
matter, however, is entirely one for
the Commission to decide. Similarly,
under section 7(4) the Commission has
the power in its discretion to allow
inspection of any documents in its
record or furnish copies. Here the
Commission has been given the power
to give or not any publicity to the
proceedings before them. Under
section 8(8) which I have just read it
will be observed therefore that section
54 of the Income-tax Act applies in the
same manner to the proceedings of the
Commission as it does to the proceed-
ings of the income-tax authorities ex-
cept to the extent mentioned in the
Taxation on Income (Investigation
Commission) Act. The exceptions
are, as already stated, contained in
sections 7(1) and 7(4). Section 54 of
the Income-tax Act forbids the dis~
closure of information concerning
assessees but disclosure is permitted
in certain specific cases mentioned in
that section.

The question arises whether section
54 of the Income-tax Act which refers
only to statements, etc. made by asses-
sees prohibits also the names of the
assessees. One of the occasions on
which section 54 permits disclosure of
names is for the purpose of enabling
the appropriate authorities to prepare

‘the electoral rolls, where payment of

incometax is the prescribed qualifica-
tion for being entered in the electoral
rolls. Cogsidering that a specific ex-
ception had to be made to enable the
names of taxpayers to be disclosed to
officers preparing electoral rolls we
take it that it is implicit that even the
disclosure of the name of a taxpayer
offends the spirit of section 54 of the
Income-tax Act.

Attention may in this connection
also be invited to clause (j) of section
54(3) under which it is permissible to
disclose facts concerning an assessee
if the disclosure of such facts is neces-
sary for the purpose of enabling a
State Government to levy or realise
any tax imposed by it.

The history of this clause is that it
was inserted when the al Govern-
ment introduced in 1940 an Employ-
ment Tax, which was payable by
every person, who during the previous

year had been residin? in Bengal and
pursuing a vocation (Interruption).

Mr. Speaker: Order, order. I would

:iSk hon. Members to be more atten-
ve.
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Shri C. D. Deshmukh: All that the
Bengal Government were concerned
with then was to know the names of
the incometax-payers. It was consider-
ed that even names of income-tax
payers cannot be disclosed without
specific authority. That is ur inter-
tions and that is why I say to_the
pretation of section 54 and its implica-
extent to which it is not modified by
gection 7(1) (4) it isnot open to us
to disclose the names.

Pandit Thakur Das Bhargava: With
your permission, Sir, may I submit a
word with regard to this question of
names?

Mr. Speaker: To argue as to
whether under the law mention of
names is permitted or not, will be
entering into a different kind of
argument which is (An Hon. Member:
Not relevant.) though only remotely
relevant is not very pertinent on- the
present occasion, The hon. Finance
Minister has said that under section
54, no particulars may be given and
it may be contended that the return
of the assessee contains his name also.
But one need not go into that argu-
ment. The other argument which he
has advanced should be considered by
lawyers rather dispassionately and
then come to conclusions. One of
the arguments which he mentioned
was that that section specifically
mentions certain matters in respect of
which the name could be disclosed, for
example electoral rolls. -Therefore it
seems to follow logically that, if
disclosure of names was permissible,
there was no occasion to indicate in
that particular section 54, the excep-
tional cases where the names of the
assessees can be disclosed for the pur-
pose of electoral rolls. His argument,
therefore, is that that shows what is
included in the prohibition about dis-
closure in the main section 54 which
applies here. I am merely placing
his argument as I have understood it.
The question cannot be said to be
free from doubt. Although I am
quite clear as to what it means, I do
not want to express my opinion. It
is no use going into that.

There are two objections to the
amendment of Mr. Kamath. One is
as regards the various details which
he wants and the other is that the
Finance Minister is opposed to have
any statutory definition of the contents
of the report.

Shri C. D. Deshmukh: Tkat follows,
especially when it touches on those
sections which are not under amend-
ment today._ In effect, to the extent
to which his amendment calls for
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names it would really be an amend-
ment of certain other sections and
not this particular section about the
extension of the term of the Commis-
sion. To that extent it is out of

order.

Shri Kamath: I venture to submit
that if the report which the Finance
Minister is prepared to call upon the
Commission to submit contains only a
bald statement of the type he has
referred to, I iubl?ittt thatd it 'w‘tt)u}g
detract from the letter and spiri
the assurance that the Prime Minister
gave the other day on the floor of }he'
House. If the Prime Minister him-
self had been satisfied with the present
state of affairs—he knows that the
Commission does submit a report every
year, what kind of a report it is and
he also knows its contents—he would
not have come forward with this sug-
gestion. He said that it will submit
a full report of what they have done
and how they have done. I am sure
if the Finance Minister and the House
re:;ljs the statement carefully they will
realise...

Mr. Speaker: Does not a full report
mg:tal‘} as full a report as the law per-
mits?

Shri Kamath: That is being done
now, according to the Finance Minister

Mr. Speaker: No, no. It is a possible
misunderstanding of the situation.
All that he says is that he is prepared
to give as full a report as possible.
That means a much bigger, much
larger and a much wider report than
what is being submitted at present,
provided it is within the limits laid
down there.

Shri Kamath: I am afraid if that
kind of a truncated report were to be
submitted by the Commission it would
in effect not serve the purpose at
which I am aiming in my amendment.
It will be more or less on the li
of what is said in a Sanskrit sloka:

Vinayakam prakurudno rachaydmdsa
vinaram

It means that a man set out to make
the image of Vinayaka but ended up
with an image of a monkey. The
purpose of my amendment is to dispel
or try to dispel from the minds of
Parliament and the public any
lurking suspicion that any assessee,
howsoever highly placed he may be.
has not come within the purview of
this measure.

I do not know whether the Finance
Minister has read reports of the debate
the other day in the West Bengal
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[Shri Kamath]
Assembly, when a pointed reference
was made by a member of the Assemb-
ly there to a book which has been
circulating recently called The Mystery
of Birla House. The Chief Minister

or the Finance Minister gave an -

answer which has left many, includ-
ing myself, unconvinced. This matter—
as regards assessees who have not
peen tackled as they should have
been under the powers vested in the
Commission by the Act—(and I do
not mean only this particular assessee
who is referred to in that book) is
an important one.

Mr. Tyagi the other day, when he
introduced the Bill, referred to socially
important people who will also come
within the clutches of this Act. What
his conception of ‘socially important’
is, of course, I do not venture to
surmise, but to the ordinary human
judgment, ordinary commonsense, I
am sure he meant that all persons who
have evaded taxes in the past must
brought within the scope of this Act,
no matter what their position in society
or public life may be. The Finance
Minister, therefore, will do well to
look into the allegations, very serious
allegations, made in this book to which
I have referred and see how far the
allegations there in that book Mystery
of Birla House are correct or unfound-

ed.

The other point to which you refer-
red in fixing the scope of discussion on
this measure was whether this require-
ment should be left to executive
instructions or should be made a
statutory obligation. Persnally, in
spite of the assurance that the Finance
Minister has given (by which he has
buttressed the promise made by the
Prime Minister), inspite of that I say
that as my friend, Mr. Munavalli said,
a promise or an assurance to get some-
thing done executively has not the
force of law or statute. And who
knows who will be occupying the
position of Finance Minister when this
matter comes up before the House
again? The assurance of one Finance
Minister is not necessarily honoured
by his successor in Parliament. When
even laws are not honoured by succes-
sor Parliaments, are repealed, then
what importance can you attach to a
mere promise or assurance given by a
Minister in this House. That is the
point of my first amendment which
says this responsibility squarely on the
shoulders of Government and calls
upori them to see that a report is sub-
mitted to Parliament every session—
I am content to leave it to the Govern-
ment if they want to make it half-
yearly or annually, but the point at
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issue is the principle of the amend-
ment and I for one would not leave it
to the mere whim and caprice of "
executive instructions. The matter
being important it is very necessary
that this House when it more or less
delegates this responsibility or this
function to Government, should see
that everything comes back to the
House ultimately. And I would there-
fore plead with the Finance Minister
and the House for the supreme need
for a provision of this nature in the
Act. As I have stated in the amend-
ment, the statement should contain the
progress of work of the Commission,
the number of cases disposed of by the
Commission, the manner in which each
case has been disposed of and the
number of cases awaiting investigation
by the Commission.

You have just expressed, and I am
grateful for the view that you have
expressed, that this provision as re-
gards the prevention of disclosure of
names is not free from doubt,and in a
matter of this nature when there is
doubt about a particular matter, a very
important matter too, the benefit of the
doubt should be given to Parliament
and not to Government. I am not an
income-tax lawyer myself nor am I
very much of a lawyer even otherwise.
My friends here to my right and left are
reputed lawyers and I am sure they
will express their views on the inter-
pretation or commentary made by the
Finance Minister on the sections of the
Income-tax Act. but seeing it from a
commonsense point of view—and I
think law is very often not repugnant
to commonsense, or not inconsistent
with commonsense—I feel that when
there is so much doubt about this
particular matter. Government would
do very well to lay before the House,
especially in this popular set-up when
Government and Parliament are one
and when we are working for the same
end, working towards eradication of
these anti-social practices, every little
particular that might be in their
possession, in the interest of society
and of the nation. What does it
matter, may I ask, if the names of
assessees are disclosed?

Mr. Speaker: Order, order. The hon.
Member is going beyond the scope of
the amendment now when he insists
upon names. He wants an immediate
interpretation of the Act and a deci-
sion on that point. How is it possible?
The hon. Minister has explained the
position. If he says the law is so-and-
s8o. the hon. Member must proceed on
that basis. Any argument on the
legal position is not admissible.

Shri Kamath: Thank you very much.
Sir; I will refrain from that. I will
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in the end that if a statement
gltﬂtyhissa }x'lature, which I have asked for
in the second amendment of mine, i8
not placed before the House, I feel
that the Prime Minister’s assurance or
promise in this regard would not be
implemented in letter and spirit. And
I would only plead finally with the
Finance Minister and the House that
if we really want to teach a salutary
lesson to anti-social elements of this
type we must see that a full report of
this type is laid before Parliament.
There is no other way.

Nanyah panthd vidyate ayanaya

Shri P. Y. Deshpande (Madhya Pra-
desh): In the amendment of Mr.
Kamath there is no mention of names.
The amendment mentions ‘“the progress
of work of the Commission, including
the number of cases disposed of by the
Commission, the manner in which each
case has been disposed of, and the
number of cases awaiting investigation
by the Commission.” There is no
mention of names in the amendment.

Mr. Speaker: That is what the
amendment is silent about, but as” ex-
plained by the hon. Member himself
he is very keen on having names.

Shri P. Y. Deshpande: But it does
not insist on names.

Mr Speaker: Yes, but later the
position may be different. When the
report is submitted without names, hon.
Members will say, “Oh, yes, this point
was so much pressed and the hon.
Finance Minister accepted it. But
when the manner in which each case
is disposed of has to be given, how can
we understand how each case is dis-
posed of without the names?” But
noyv let us take his exposition of the
argument.

Shri .Kamath: On a point of clarifl-
cation...

Mr. Speaker: No, no, I think this
has been discussed unnecessarily long
now.

Shri M. A. Ayyangar (Madras): May
I speak generally about it?

Mr. Speaker: I think the position is
clear., We have argued the whole
case generally. Here there is_a sub-
stantial agreement that the Finance
Minister is going to place the report
as fully as possible. He is going to
accept the other amendment.

Shri Kamath: Statutory aspect?

Mr. Speaker: I do not think I am
prepared to allow that. If the hon.
Member comes to that I may rule it
out of order because my point of view
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is clear that it is going against the
statutory obligation pointed out by the
Finance Minister.

Pandit Thakur Das Bhargava: The
question is whether power should be
given to Government to have the Act
extended from time to time or whether
the Act should be for a fixed period,
whatever the period- may be.

Mr. Speaker: This point was argued
suffigiently at the consideration stage.
Theréore, it is no use going into the
same thing again.

Shri C. D. Deshmukh: There is just
one small observation that I would like
to make. If we were to accept the
amendment suggested, apart from its
being in order or out of order, I think
we would be defeating our own end
and that is, to help the work of the
Commission. The tax evader is as
shy as his capital and if it is known
that all these names are going to be
bandied about I think even the settle-
ment of many cases would be difficult.
We would be driving them into a
corner and the Commission may well
find that it is up against a blank wall.
I have been in very close touch with
the work of the Commission and I
realise perhaps as no Member of the
House here realises how complicated
those cases are; what their opening
gambit is; how they start and what
persistent investigation it takes to run
down a case. It is only with a
certain amount of luck that we are
able to get the tax evaders into a
position where we can have a settle-
ment. If we were to accept an
amendment LKe that, whereunder
specific names have to be disclosed, I
am afraid we shall get very little in
the way of settlement and very little
in the way of revenue.

Pandit Thakur Das Bhargava: rose--

Shri Sidhva: May I submit that, as
you rightly stated this matter was
thoroughly gone into during the gene-
ral discussion, if you permit those
Members who have already spoken
then to speak again, others like me
who have not spoken will not get a
chance.

Mr. Speaker: I do not know if Pandit
Bhargava had spoken.

Pandit Thakur Das Bhargava: I am
not very anxious to speak, if that is
the attitude of my hon. friend.

Shri Sidhva: I have not spoken. I
want to speak.

Mr. Speaker: The best course to
satisfy all equally is that I will put the
motion to the House.
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Shri M. A. Ayyangar: Before you do
so, I would like to say just a word or
two. I will not take more than a
minute or two. Apart from the ques-
tion of law, it is these very people who
evaded the law that forced the Cov-
ernment to bring an Income-Tax In-
vestigation Comnmission into existence.
I find on read.ng the Commission’s re-
port that those who came to a settle-
ment did not come to a settlement un-
til their throats were caught hold of
and they were practically going to be
strangled. I am therefore surprised
when the hon. the Finance Minister
says that they voluntarily came to a
settlement. It is not so. As in the
case of black-marketeers or persons
who take import licences and dispose
of them wrongly, it is necessary that
the names of these tax-evaders should
be put in the black list. The country
should know who they are. Apart
from the question whether it is legal
or illegal, my point is that if a later
statute lays down that the names
should be disclosed, the provisions of
the previous statute—section 54 here-—
will be overridden.

Mr. Speaker: It is a doubtful propc-
sition.

Shri M. A. Ayyangar: I shall read
only one sentence from the Commis-
sion’s report. It is on page 12.

“But in the experience of the
Commission, those whose cases
have been settled under this pro-
vision, except in a few cases, ca'ne
out with a disclosure, only at a
stage when they found that the
wall of evidence collected by the
Authorised Official was closing
around them in such a manner as
to leave them no room for escape
from the rigours of the law except
through an admission of conceal-
ment. The Commission were
constrained to accept their appli-
cations even at that stage. not be-
cause the Commission found much
grace in such disclosures, but he-
cause therein they found the one
way to shorten the long and labo-
rious processes of bringing on re-
cord what had already been dis-
covered during the investigation
and of utilising the time so sav-

ed in completing other cases.”

Such people deserve absolutely no
sympathy at the hands of Govcrnment.
It is something like closing the door
and examining witnesses in camera in
a murder case. The other day we
passed the Preventive Detention Act.
Both those other people and these
gentlemen should be brought under it.
Until the last stage, they did not come
out with the truth. The Income-Tax
Investigation Commission has disposed
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of only 232 cases out of 1300. I do
not understand a soft corner being
shown to these people. What is this

kind of concession that the Finance
Minister wants to show them by not
disclosing their names? They are the
first offenders. They have committed
the worst anti-social activity in the
world. Their names must come in the
honours list for this year, I am real-
ly surprised at the way in which the
Finance Minister has spoken. These
three gentlemen in the Commission
have been struggling hard to discover
the culprits. I shall read to you one
other passage.

Mr. Speaker: May I remind him that
he has exceeded the time-limit?

Shri M. A. Ayyangar: Which time-
limit, Sir? Is there a time-limit for
such Bills?

Mr. Speaker: I am referring 1o his
promise of a time-limit of two minutes.

Shri M. A. Ayyangar: I would not
have spoken on this, Sir, but for the
fact that it is a very important matter.
The Finance Minister has thrown
away all canons of economics and fi-
nance when he came forward and told
the House, “I am not able to raise
money by borrowings in the money
market. I have to tax you for the
purpose of long term development.” 1
may tell him that here is a class of
people whom you should not spare.
You must strike terror in their minds.
Honest men should not be harassed.
but dishonest men ought not to be
allowed to go about posing as friends
of the common man. It is better that
we separate the sheep from the goats
or the wolves from the goats as early
as possible. Let the country know
that these persons are dangerous and
that they are masquerading under
various names and forms. If section
58 stands in the way, I would suggest
to the hon. Minister to take the earliest
opportunity to get it amended. My
own impression is that section 54 does
not stand in the way. Without the
names, this report is incomplete.

Pandit Thakur Das Bhargava: I have
got two amendments.

Mr. Speqker: I called upon all those
who had given notice of amendments...

Pandit Thqkur Das Bhargava: On
that day. notice was not given by me.
I gave the notice only yesterday.

Mr. Speaker: I am not disposed to
waive notice at this stage.

Pandit Thakur Das Bhargava: But
my amendments have been circulated
to all hon Members.
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~r. speaker: I understand that the
amendment of the hon. Member, Pan-
dit Thakurdas Bhargava was circulat-
ed; so he must have an opportunity of
moving it.

Pandit Thakurdas Bhargava: My
.amendment is practically the same as
the one moved by Mr. Bhatt. I wanted
to support it, provided you permit me.

Mr. Speaker: I would, of -ourse,
leave it to the hon. Member. But if
his amendment is substantially the
same as the one already moved by Shri
-Gokulbhai Bhatt, is it worthwhile
going over the same ground? With the
concurrence of the hon. Member I
am proceeding to put the amendments
to vote.

The question is:

For clause 2, substitute:

“2. Amendment of section 4, Act
XXX of 1947.—In sub-section (3)
of section 4 of the Taxation on In-
come (Investigation Commission)
Act, 1947, for the words and figures
“31st day of March, 1951” the
words and figures “31st day of
March, 1952” shall be substituted.”

The motion was negatived.
Mr. Speaker: Then the amendment
of Shri Bhatt......

MR RIS T F
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[Shri Bhatt (Bombay): Before you

ut it to vote, Sir, I would like to

gnow the views of the hon. Finance
Minister.]

Mr. Speaker: It is too late now. He
has already replied to the debate and
given his reactions.

=t we : Ay ot g 4 @
gq far )

[Shri Bhatt: The hon. Minister of
Finance was not present on that day.]

Mr. Speaker: It is a curious pro-
cedure to bring forward the arguments
for and against when the voting has
commenced.
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[Shri Bhatt: I want to submit that he
had not expressed any opinion on these
suggestions. I will withdraw it after
he has finished his statement.

Mr. Speaker: It is obvious that
opinion has been expressed on all other
suggestions and it was also included
in that. I do not know how does the
question of expressing the opinion
again arise?]

oWz A A a v TR

Shri Bhatt: I only want to sub-
mit......... ]

YMr. Speaker: Order, order.
o WET : & qgE AT Agan g\
[Shri Bhatt: I beg to withdraw.]

Mr. Speaker: Is the hon. Member
Pandit Bhargava prepared to consent
to the withdrawal of the amendment.

Pandit Thakur Das Bhargava: I do
not consent to withdrawal.

Mr. Speaker: Then, the question is:

In clause 2 after “extend its term
of appointment” insert “for any
upto the 31st day of March, 1953”.

The motion was negatived.
Mr. Speaker: The question is:

In clause 2, for “from time to time”
substitute:

“for such further period, not
exceeding two years beginning the
1st of April, 1951, provided that
before 31st of March, 1952, the
Commission shall so arrange and
dispose of the cases already refer-
red to them as to make those prima
facie involving the largest sums
first, and thereatter in the Qecend-
ing order in accordance with the
amount of taxation prima facie
considered to be involved in each
such case, so that of the total in-
come and the total tax involved
thereon the largest proportion may
be dealt with and disposed of
within one year from the 31st of
March 1951”.

The motion was negatived.

Mr. Speaker: Then I come to Pandif
Munti'shwar Datt Upadhyay’s amends
men
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Mr. Speaker: The question is:
After clause 2, insert new clause 2A:

“2A. Report to Parliament as to
. action taken under the Act.—The

The amendment was by leave, with- Central Government shall, within
drawn. seven days after the commence-
ment of each session of Parhament.
cause a statement to :
fore Parliament as to th‘
of work of the C

650 Taxation on Income

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): I beg leave to
withdraw it, Sir.

Mr. Speaker: The question is:

In clause 2, in the proposed amend- .ing the number of M
ment of sub-section (3) of section 4 of by the Co
02 the Taxation on Income (Investiga- in which each case &'&_ -

ed of, and the numbet of

tion Commission) Act, 1947, after cases
awaiting investigation by the Com-

“from time to time” insert “up to 31st

day of March 1955”. mission.”
The motion was negatived. The House dig,-ig:g :7;4 ves, 23:
[Divmrox No.1]) ] {8-45 P..
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Mr. Speaker: Now I shall put the
other amp:ndment of Mr. Kamath.

The question is:

In clause 2, after “from to time” in-
sert:

“and when the Central Govern-
ment at any time extends the term
of appointment of the Com-
mission, it shall cause a copy of the
order of extension to be laid be-
fore Parliament as soon as may

.be after it is made”.

-«

&e motion was adopted.

Mr. Speaker: The question is:

“That clause 2. as amended,

stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to
the Bill

Clause 1 was added to the Bill

The Title and the Enacting Formula
were added to the Bill

Shri C. D. Deshmukh: I beg to nove:

“That the Bill, as amended, be
passed”

4 PM.

Shri Naziruddin Ahmad
Bengal): I want to say......

(West

Mr. Speaker: 1 do not think that
there is any practical scope for saying
mythl\ll?g'bl dc} ?ﬁt vqaxllltt tof depri\;le
any Member o e right of speech.
But oegainly, I am bound to see that
there is ho repetition of the arguments.
The amendments have all been -onsi-
dered thread-bare. The scope of the
third reading is limited to the amend-
ments and the only amendment carri-
ed is practically unanimous. There
was no difference on that point. With
the long discussion of two days on the
consideration stage and about a day

d a half again over one clause, and
the various amendments and after the
rejection of the amendments, a substan-
tial part, over which Members might
like to speak goes away. I do not see
that there is any point in repeating the
same arguments over and over again.
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Shri Naziruddin Ahmad: I
take not to repeat......

Mr. Speaker: Then, in order to verify
whether it is repeated or not, I must
hear him and it is no use stopping him
for a repetition after he has finished
his speech. I think everybody will
agree that it is no use taking up the
iime of the House after such a thorough
discussion as that.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”
The motion was adopted.

ander-

Mr. Speaker: We go to the next item:
in the agenda.

Pandit Kunzru (Uttar Pradesh): Be-
fore going to the next item, I should:
like to understand the effect of ycur
ruling. Your ruling is that the Speaker
will decide any question whether or
not it is necessary for any speech to
be made on the third reading, even
though the rules allow Members to-
speak when the motion for the :
reading of a Bill is before the House.

Mr. Speaker: My ruling is not so
wide as the hon. Member seems to-
understand.

Pandit Malaviya (Uttar Pradesh):
The effect of your ruling is that.

Mr. Speaker: That is not the effect.
I explained therefore the circumstan-
ces. Unless it is the desire of Mem-
bers in urging the exercise of their
rights to want me to waste the time-
of the House by allowing repetition of
the same arguments over and over
again, I see no point. There is no-
general ruling that I have given. I
specifically refer to the character of
this Bill, the discussions we had at the
consideration stage and the discus-
sions we had at the stage
of the amendments. What is
there to be spoken about on the third
reading when the scove of discussion
on the third reading is not the entire
Bill but only the amendments carried
by the House?

lSln'i Kamath: Amendments rejected
also.

Mr. Speaker: This means the Bill as
amended in the second reading stage.
Otherwise, there is objection. ot
course it is permissible for Members
even to advance further arguments
generally, if they want to have a re-
jection of the Bill (Interruption).
Order, order. It is always possible to
say that that was the object.
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Pandit Malaviya: This is a very
embarrassing position because you have
already been pleased to give a ruling
and it is a very difficult thing now to
say anything about it, but I wish to
respectfully submit that the matter
which is now before the House
is of fundamental importance, not
necessarily with regard only to
the Bil that we have adopt-
ed—I am not interested in that
point at all—but I feel that a certain
amount of sanctity should attach to

. procedural practice and rules in legis-
lative bodies.

When the hon. the Speaker takes it
upon himself to decide as to whether
in a particular case the circumstances
have served the requirements of that
procedure or have not served that pur-
pose and then opines that the purposes
of the rules have been served and goes
on to rule that a vital portion of the
procedure should be suspended, I am
afraid, he enters into a sphere where
there may be room for difference of
‘opinion and controversy. I would
'theregore, respectfully submit that even
if a little time of the House is at some
time wasted—though that will again
be a matter of opinion—I do not think
that the rights of Members of this
House should be easily transgressed
upon. Secondly, Sir, if you make up
your mind beforehand as to what a
Member is going to say, ] am afraid
it will be difficult for us to understand
whether that estimate is going to be
correct. It well may be that when
some hon. Member stands up, he may
say something, which you may not like
to allqw; you have all the power and
authority then to check or stop him,
but to decide beforehand what a
Member would say and to rule that
there has been sufficient debate
previously and therefore no discus-
sion during the third reading is to be
allowed, I am afraid, is rather wide
of the letter and the spirit of the rules.
I respectfully submit,—as I told you,
‘Sir, and offered my apologies at the
very beginning, it is a delicate position
because you have already given a rul-
ing and we have again to refer to it,
—but I feel, Sir, that it is a matter
of vital importance for the entire func-
ﬂoniqg of Parliamentary Government
in this country and we would be fail-
ing in our duty if we did not respect-
fully draw your attention to it.

Mr. Speaker: I do not think I need
-enter into any long discussion over
‘this. As I have clarified the position,
it was with reference to the particular
occasion. particular Bill and in view
of the long discussion, I am clear in
my mind that it was no use taking up
the time of the House any further. 1
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never meant to restrict any of the
rights of the Members of the House
in having their say on the third read-
ing. They are perfectly entitled to
have their say. But, it should also be
conceded and it is a matter of every
day practice that the Chair also ac-
cepts closure, if it thinks that there
has been a sufficient debate. It can
always be theoretically argued, unless
each and every Member who wishes
to speak, is given an opportunity, how
the Chair could say that there has been
a sufficient debate. For aught we
know, there may be a new point raised
by some hon. Member. After all these
are not things......

Pandit Malaviya: This is not a clo-
sure.

Mr. Speaker: Order, order. These are
not things of an absolute character.
You have, in the interests of the na-
ture of the House, in the interests of
the business before the House, conve-
nience and inconvenience of all Mem-
bers, to vest some person with some
kind of discretion. I quite agree that
it may be that the discretion
may be exercised wrongly some-
times. Therefore it does not
follow that there may be a thumping
rule that on every third reading there
must be a debate. There are Bills and
Bills. I need not quote instances, in
which discussions have been permitted
at full length; and in fact, I should not
wonder if some people carry a notion
in their minds that the Chair is against
a particular Bill because it allowed
a very long discussion on it. (Some
Hon. Members: Yes, Yes. The Hindu
Code Bill.) Here is a question of ba-
lancing. I must see that the legitimate
right of every Member is not interfer-
ed with. Every Member who wishes
to speak need not be given an oppor-
tunity merely because he wishes to
speak. I have to strike a mean path.
That is what I said. All that T said
is that I do not think any discussion
was necessary. This may not be taken
as a ruling for all time.

This Bill is over. We will go to the
next item.

Pandit Kunzru: I should raise one
point for consideration. Is it ever
possible at this stage for anybody to
bring forward an argument altcgether
new?

Mr. Speaker: Order, order. The
hon. Member is perfectly right. I do
not want to dispute that.

Pandit Kunzru: Why is then there a
rule allowing discussion at the third
reading stage?

Mr. Speaker: That may be studied
and considered later on.
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Pandit Malaviya: Why did not the
rules give a discretionary power to the
Chair to act like this?

Mr. Speaker: If hon. Members are
dissatisfied with the conduct of the
Chair, then, certainly, they have their
own remedies against the Chair.

Pandit Malaviya: We only wish to
submit that for your consideration.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): In view of the vagious remarks
made, I should like to make it prefect-
ly clear that so far as we are concern-
ed, and with all respect I should iike
to say, the procedure you have adopted
seems to us to be perfectly in conso-
nance with the rules and regulations,
and with the logic of the situation. You
have not made any ruling as you have
said about third reading, etc. In the
particular set of circumstances, you
have decided in your discretion, and
if I may respectfully say so, very right-
ly decided, because one has always to
balance two things. It is right and
proper that the minority opinion should
have its say and should not be crushed
by the majority. It is equally right
that the majority should not be swept
away by two or three individuals.
There are certain rights belong-
ing to the whole House. An
individual ought not to be al-
allowed to abuse them. The only per-
son who can judge that is the Speaker.
If the Speaker acts wrongly, or if the
House does not like, the House can
proceed about its business in its nor-
mal way. But, it cannot be left just for
the sake of procedure to go on with-
out check or hindrance by the ruling
authority of the House, that is you.
Otherwise, no business could be done
and the House could be held to ransom
by an individual Member whenever he
so chooses.

Shri Kamath: That is most objection-
able and unparliamentary. (Interrup-
tions).

Mr. Speaker: Order, order.

Pandit Kunzru:...autocratic.

Mr. Speaker: Order, order.

Shri Kamath: On a point of order,
Sir. Is it parliamentary to say “hold
the House to ransom”?

Mr. Speaker: No point of order.

Shri Kamath: To say that the House
could be held to ransom by a Member
is most objectionable and unparlia-
mentary. I seriously protest against
that expressxon I am sorry that the
expression was used by the Prime
Minister. (Interruption).

Mr. Speaker: Order, order.
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REQUISITIONED LAND (CONTINU-
ANCE OF POWgFSLﬁ AMENDMENT

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
move:

“That the Bill further to amend
the Requisitioned Land (Continu-
ance of Powers) Act, 1947, be
taken into consideration.”

[MR. DEPUTY-SPEAKER in the Chair]

The history of this legislation is as
follows. Under rule 75A of the De-
fence of India Rules 1939, power was
given to the Central Government and
the Provincial, now State, Governments
to requisition lands and buildings for
specific purposes. These rules expir-
ed on the 30th September 1946. But,
as the retention of the requisitioned
property for a further period was abso-
lutely necessary, an Ordinance was
issued in 1946. This Ordjnance, later
on, was replaced by the Requisitioned
Land (Continuance of Powers) Act,
1947. This was further extended for
the last time for a period of one year.

Shri Naziruddin Ahmad (West
Bengal): On a point of order, Sir...

Mr. Deputy-Speaker: Order, order.
There is too much of noise in the
House. What is the point of order?

Shri Naziruddin Ahmad: The present
Bill wants to extend the scope of the
original Act for a further period. My
point of order is that the parent Act
which this Bill seeks to extend is a
measure which has become ultra vires
of the Constitution. The Act was no
doubt legal when it was first passed;
but the Constitution has created cer-
tain inveterate difficulties with regard
to this Act as well as many other Acts.
I refer to article 19(1) (f) of the Consti-
tution. That clause says:

“All citizens shall have the right—

(f) to acquire, hold and dispose
of property;”

This Constitution allows every one
to acquire, hold and dispose of proper-
ty. in the recognised manner of own-
ing, acquiring and disposing of proper-
ty. Then, with regard to this there is
clause (5). It also says:

“(5) Nothing in sub-clauses fd),
(e) and (f) of the said clause shall
affect the operation of any existing
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law in so far as it imposes, or
prevent the State from making
any law imposing, reasonable res-
trictions on the exercise of any «f
the rights conferred by the said
sub-clauses either in the interests
of the general public or for the
protection of the interests of any
Scheduled Tribe.”

This clause purports to limit the
operation of the clause which I have
read, namely, that ‘‘reasonable restric-
tions” may be unposed upon the gene-
ral fundamental right either in the
interests of the general public or for
the protection of the interests of any
Scheduled Tribe. Scheduled Tribes are
not concerned in this matter.

So the question is whether the res-
trictions in the Act are reasonable and
whether they are in the interest of the
general public. This Act and another
Act about Rent Control impose certain
limitations on the amount of rent re-
ceivable by the landlord. The latter
imposes certain difficulties with regard
to eviction And there are a number
of restrictions on the ordinary rights
of the owner of a land or a house, the
rights which are given to him under
the Constitution. It is the reasonable
right of the owner of a property to
enjoy it himself in any way he likes,
in accordance with the laws of the
land. He can let it out at a rent which
is acceptable to him, and if he lets it
out to a tenant on a reasonable rent,
he may also eject him in due course,
in accordance with the ordinary provi-
slons of notice and other things.

Shri B. K. P. Sinha (Bihar): Sir, on
a point of order to this point of order.

Shri Naziruddin Ahmad: There can-
not be a point of order to another point
of order which involves two points of
order at the same time.

Mr. Deputy-Speaker: I would like to
hear the hon. Member.

-

Shri B. K. P, Sinha: Sir, Mr. Ahmad
has been raising these constitutional
points very often. Once he raised it,
I think in connection with the Crimi-
nal Procedure Code (Amendment) Bill
or the Civil Procedure Code (Amend-
ment) Bill, and then it was ruled by
the Speaker that these constitutional
points need not really be raised in this
House, but they are matters which may
be taken up by the courts. In view of
that ruling, is it proper for Mr. Ahmad
to raise this point of order now?
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Mr. Deputy-Speaker: It is always
open to any hon. Member to raise any
point of order, and it is for the Chair
and ultlmately for the House to decide.
But in connection with points of order
concerning such complicated questions
of law and jurisdiction, the Speaker
has never taken the responsibility of’
deciding it himself; he leaves it to the
House to decide, and ultimately the
courts will also decide.

Regardmg the hon. Member who was.
raising the first point, I would like to
say that it need not be elaborated
upon. The hon. Member may give
his point of order and then resume his
seat.

Shri Naziruddin Ahmad: The diffi-
culty is that the hon. Member who-
just spoke thinks that these points are
difficult ones and that is why I have
to take a little time about them.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly state his point. He
has, I think, stated his point sufficient~
ly clear now.

Shri Naziruddin Ahmad: The point
is that the Act has inposed unreasona--
ble restrictions. The reasonable res-
trictions on the owner of a property
are as laid down in the Transfer of
Property Act and in the general princi-
ples of law relating to property. This
Act which we are going to extend im-
poses certain restrictions upon rights
of ownership and......

Shri Shiv Charan Lal (Uttar Pra-
desh): Sir, on a point of order......

Mr. Deputy-Speaker: No, the hon.
Member who raised the point of order
has explained his point sufficiently and
has drawn attention to his point.

Pandit M. B. Bhargava (Ajmer):
But he is referring to another Bill and
not the one we have taken up. He
talks about the Rent Control (Amend-
ment) Bill.

Mr. Deputy-Speaker: No, he has only
referred to it as an analogy. So far
as this Act is concerned, there are res-
trictions in the matter of holding and
disposing of properties. There are
restrictions under both the Acts. But
it is not at all open to the Speaker to
decide whether the restrictions are rea-
sonable or not. That is for the courts
to decide, and for the House to decide.
It is not as if there is total absence of
jurisdiction of the House to decide up-
on this matter. We have to decide
whether the restrictions are in the in-
terests of the general public or whether
they exceed the limits and ultimately
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is to be decided by the court.
gzll:tpl:esent case, there is no point of
order and the hon. Minister may pro-

ceed. .
-Shri Naziruddin ‘Ahmad: Sir, I have
other points. .

. Deputy-Speaker: I have already
hel;arl::l Bu:) pgint. The hon. Member
should state his point only and not
elaborate it. I thought he has con-
cluded. What is his other point?

shri Naziruddin Ahmad: The diff-
culty arises in breaking an argument
into pigces. for... -

Mr. Daputy-Speaker: There is no
argument on a point of order. A
point of order must be stated in pre-
.cise terms. What is his point of order?
Does he say that this House has no
jurisdiction in this matter? Does he
say that it is oppesed-to the Funda-
mental Rights? That can be under-
stood.

Shri Naziruddin Ahm}d,: My point is
that this House has no jurisdiction and
it is on this that a little elaboration is
necessary. I say it has no jurisdiction
because it is a House which must act
within the Constitution.

Mr. Deputy-Speaker: How it is op-
posed to the Constituugn? ”

Shri Naziruddin Ahmad: The Cons-
titution gives absolute right of enjoy-
ment of property in a reasonabl_e way
and the restrictions put by this Act
upon those rights are unreasonable.
And there is another point.

Mr. Deputy-Speaker: There is no
cond point?

Shri Naziruddin Ahmad: And the
mext point about these Acts is that
there are provisions in  these Acts
which prevent the exercise of the right
of ownership namely, that when a
tenant fails to pay rent, then the iand-
lord has the right to institute a case
for the rent. And then a decree is
passed, that means a_lot of waste of
time and of money. In the meantime,
‘the tenant pays the amount in a court
-and...

Mr. Deupty-Speaker: There is no
point of order. The hon. Member is a
lawyer and he is only elaborating the
point he has already stated.

Shri Naziruddin Ahmad: May I
£k, Sir?

war. Deputy-Speaker: No. The point
raised by the hon. Member is that the
Bill offends against the provision In
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article 19(1)(f) which speaks of the
right to freedom to acquire, hold and
dispose of property. But there can be
restrictions imposed in the interest of
the general public. Whether any pro-
vision is going beyond the interest of
the general public or is in excess of
what is required to safeguard the in-
terests of the general public, is not a
question affecting jurisdiction and that
has to be decided by the House and
ultimately by the Court.

Shri J. R. Kapoor (Uttar Pradesh):
The hon. Member raised his point from
-4 misapprehension. He has not appreci-
ated the jump that the hon. Minister
Shri Gadgil has taken from the previ-
ous item on the agenda to this item.
He thinks we are on the item dealing
with Rent Control, but we are on the
other item and that is how the mis-
apprehension has arisen.

" Mr. Deputy-Speaker: No, he &nows
that we are dealing with the Requisi-
tioned Land (Continuance of Powers)
Amendment Bill. There is no such
mistake, though in the course of his
remarks he has brought in the Rent
Control Act also. His point is that the
original Act was passed before the pas-
sing of the Constitution and after the
Constitution has come into force, this
Act cannot be in order because it
offends a Fundamental Right. I have
heard his point sufficiently. He has
said that it offends against article 19(1).
(f) of the Constitution. Restrictions
can be and are imposed in the interest
of the general pyblic. Further to find
out’ whether any particular provision
is in the interest of the general public,
it is for the House to decide and there-
fore it is not for the Speaker to decide.
It is not a matter entirely of jurisdic-
tion. Whether a restriction is reasona-
ble or not, the Speaker cannot arrogate
to himself the right to decide. That has
to be decided by.the House and ulti-
mately by the courts.

An Hon. Member: But, Sir

~ Mr. Deputy-Speaker: After the Minis-
te. has finished, every hon. Member is
entitled to address the House and he
can say that the restrictions are un-
rgasonable and ought not to be acceot-
ed.

Shri Gadgil: I have been extremely
reasonable always and I hove that that
is my reputation so far as the Members
of the House are concerned......

Shri Kamath (Madhya Pradesl;):
Not always.
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Shri Gadgil: What 1 am going to say a

is bound to be reasonable. & g g fr o W L b

# g @@ AgQ @ 9@, W

The necessity for this Bill has arisen qFFT WA d9T § N
out of the fact that certain requisition- w A N & ]

ed land has been in the possession of e FW fofls (repeal) 7 #

the Government since 1939 onward,
that is during the war period. If this qraEHAr g A T FET BT

Bill is not passed immediately the re- ~
sult will be that a good deal of pucka 9 ¥ 1 WA T @
construction that has been erec y . o .
thc;t Detfncef t1\}/1Iinic§':c:'ry and gthterl gg- (POlnt’) st ¥ FETT ATl Eaﬁt
partments o: e vernment O ndia - m O
wo_u‘lid hz};rethtot be.ﬁ'eglovedl: in Ry othﬁr @ & g # = &
words, a at wi e a loss to e m‘ T "mm
sustained by the people at large. The # 7 é T
position is that today if we were to QR ATF B (acquisition of
acquire the land nearly 13 crores of

rupees will be required. We are pay- land) %1 g1 @i @ feefer

ing annually by way of compensation o ae

to the various owners from whom the (buildings) F grgeam 1 Ao

lands have been requisitioned an . .
g ok uiiveae @  (agricul-

amount approximately to the tune of

e ooy oo e T 81 O Ghmren
e ons “boan taben of the Zans # ¥ TR (acquisition) ¥
that under item 33 of List I of the

Seventh Schedule of the Constitution TR F JET FgT g | feeSr 7

acquisition and requisition are only -
to be done by the Central Government IR I | FIW TFEAE ST

for its own purposes. That is exact .
7h % do S iy qeifow ge@l ¥ foq & o1 @

what is being done. There is nothing

further to be said on the matter. All él A S w1 A

that is required is extension for cne

prlacpls oo Thh ey e v @l 4 ¢ sw

the Central Government. - (a.ttitu de) WFW

Mr. Deputy-Speaker: Motion moved: T S W 1 e g -

e BRRELTRT B -

B e e T o e o
»

et i fag : Surenw g, # ¥ fomar for fer § feor

dar fe a0 3 @ oo genfawr R §, A AW W F T
arr g, A aw gew oy adig T § ¥ awee 39 el
fr ag T W T o g ek gae § A SrEl ¥ oF e wT
FHTY A6 W T awg ¥ 99 T A T wFar § AR U e
!t ¥iT W Slwad, @ whew Wt §N FOT &, SE FAE FW
T N X ag ogwwm §froaw 0 @ F wifis @1 @1 W F AR
W R T aF weE A W) AW AT @A AW A Ek
asEln g, | @M A A aw o afemX w1 4G ©F ATEw



4064 Requisitioned Land

1 agq gegs | feET s
g.@a-gam FRAFNK T
Tga T faomgda  (business-
man) A, IR R FOT faw-
Fgdw g, W T FER D
qTH A7 A qTE ST SA A |
@ ag qga WA § ff @& W
F9BT AR ES FRAHIT S T
§ o1 FI AGEHS g1 OMA | A A&F
# @ a@ # A g fr A
ye@ ¥ fou g g Je@ wH
fF wliTeax & W g Q@R
(acquire) FI E, T F A

Wast;ela.nd)
maﬁwﬁiﬂgzuaﬁtm
' ¥ | N g A qqm
@ 9| T 1 feT T fdh Je-
@ ® faom g g oA
I I(AS THTFeAT 3T &1 A
ol g, T @ R i a3
AT T & AT TS, AT AGT
o7 odft & g aw dar fF
eedi e § oot §, a0 A
o7 qHIEEr 3 F FRAHIT ¥ AT
T g W g AR g
2r1oge aW@ d o9 f5 g ¥
gy g fedaR a8 ), ag i
R A N srmd T a1, ¥
a @t foufs wq@ o @ o™
N TR W ogew ¥ afa o
SaEmr g | ¥R A fe A
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@ aefmEl w1 = a5 T
fogsht a1 @@ €, S N wwaw
ag d (profession) 7 ¥ 3& TR
IF A0 AW H GOR I A gw
T war 5 3T W feedw (dis-
place) #T ¥ | 3w ¥ s dver E
FH gigewx I® dT § AR
TR GFR FI Iq 3T H ST A1
ws  §, g X FF s w1 aT
R H @ o d e
g I AT F AT H FTAFTC
F AT 3, | iFe @ ST
1 g7 (develop) #x & ar
I X FT IqT i ik ¥
g 3 fF ag el @ @ #N
TABTF T |

@ AT grow ¥ T ) A
g aR oft wEew ¥ fadew dfF
Th @t Af sofa T feard
mﬁmﬁammmﬁm
wd, dRX dur 5 § 7 @hwewx
¥ ¥ yRiAma ¥ I} # s d,
Q@I yFR A T |

(English translation of the above
speech).

Ch. Ranbir Singh (Pumab) As the
hon. Minister hi confessed, the
position is not yet such that they may
indulge in more constructions or
divert some of the land for building
purposes even after having done there
a good deal of construction. I believe
that the scarcity of houses is bound
to prevail for a sufficient time to
come. Therefore I think that instead
of obtaining a sanction every year it
would be better to emact some sort of
permanent legislation which may be
repealed when not required. Another

point I want to emphasize is in con-
nectlon with requisition of land about
which the hon.' Minister made a men-
tion in his speech. So far the acqui-
sition of residential land, and not of
agricultural land, is concerned I have
to say nothing. But I do want to say
something in regard to agricultural
land. For example, a good deal of
agricultural land is being acquisition-
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ed in Delhi and Ajmer for various
purposes. The former Goverament
was not responsible to the people and
thus their attitude regarding acqui-
sition of agricultural land could be
understood. But it is a matter of
regret that there seems to prevail the
same tendency even now. I do not know
what amount of compensation for
agricultural land is involved in the
total compensation amount of Rs. 77
lakh just mentioned by the hon. Minis-
ter. But there is no doubt about this
fact that it is a question concerning the
destinies of millions. It is not easy
for a man engaged in agriculture to
adopt or enter into another profession.
The choice of a profession depends
upon the attitude of the individual.
An expert agriculturist may be a poor
businessman. He may sustain losses if
he were to engage his attention in
some industry or something else. It is
very probable that a very expert and
successful agriculturist may fail in
these things. While I agree that if it
‘may become necessary for us to acquire
agricultural land, 1 want to stress the
point and request that so far as possi-
ble agricultural land should be spar-
ed, for it produces food. In place
.0of that, agricultural waste land
may be taken and Government
buildings may be constructed on such
land. But in indispensable cases only
when they consider acquisition _o!
agricultural land absolutely essential,
they should acquire it, otherwise
not. But as is laid down in the Acqui-
sition Act, they should not try to get
rid of the tenant by paying him =
nominal compensation. This is not a
good policy. Formerly when the Gov-
ernment was not responsible to the
House, such things did not surprise
us. But conditions are different now
and the Government of today is fully
responsible to the House. I see no
justification for Government to dis~
place them as a refugee without provid-
ing them with alternate profession.
There is enough of agricultural waste
land in the country and if the Gov-
ernment consider it necessary to ac-
quire any land which is or was under
cultivation they may, instead of pay-
ing cash compensation to the tenant.
develop the agricultural waste land or
allot waste land to the cultivator and
compensate him to that extent so that
ne may develop that land easily.

So I only want to submit before the
House and the hon. Minister that 1
have no objection if this legislation
be made somewhat permanent and
Government should pay praper atlen-
tion towards the- acquisition .of egrl-
wural waste land.
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Shri Gadgil: 1 have carefully noted
what my hon. friend has said. ngen
the comprehensive Bill, which I men-
tioned, is brought before this House
all these facts will be taken into con-
sideration.
. Mr. Deputy-Speaker: The
1S:

“That the Bill further to amend
the Requisitioned Land (Continu-
ance of Powers) Act, 1947, be
taken into consideration.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the BilL

Shri Gadgil: I beg to move:
“That the Bill be passed”.
Mr. Deputy-Speaker: The guestion

question

is
“That the Bill be passed”.
The motion was adopted.

[ NS

DELHI AND AJMER-MERWARA
RENT CONTI'{OIII.:‘L (AMENDMENT)
BILL.

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
move:
“That the Bill further to amend

the Delhi and Ajmer-Merwara

Rent Control Act, 1947, be taken

into consideration.”

I find that there are a number of
amendments given notice of. I do
not know whether they will be valid
taking into consideration what has
been imported into this Bill. I want
to assure the House that since this
Act was passed in the year 1947 it
was slightly amended on two occa-
sions. But all through these four years
Government have been watching the
situation very closely and carefully.
The object of the Delhi and Ajmer-
Merwara Rent Control Act was and
is to secure fair treatment for tenants,
fair rents, and make them free from
the claws of the landlord. That was
the object. Experience has shown
that although this purpose has been
secured to a very great extent, some
evils have also come to the notice of
Government. For example, particu-
larly in Delhi, some landlords have
found it difficult to realise any rent
for years together. I understand that
there are about 9,000 cases pending
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in the various courts of Delhi either
for recovery of rent or for possession
or for both. I have been informed by
various associations of landlords and
other citizens that it has become im-
possible even to get a decree, in the
first place, in time, and, secondly, in
the execution of the decree to get
possession at all. What, I am tqld.
happens is this that the tenant remains
in arrears, the landlord files a suit,
several adjournments are  qQuite
normal nowadays, ultimately
when the suit is decided and execu-
tion proceedings are taken ‘the bailiff
finds that somebody else is in posses-
sion who claims his title indepegdent-
ly of the tenant who was the defen-
dant in the suit in which the decree
was obtained. The landlord is again
driven to fille a suit because the man
in possesion claims that he is a tres-
passer, and, therefore, he has to pay
an amount of court-fee on the valua-
tion of the property. By the time he
succeeds in getting a decree and goes
1o take possession, somebody else has
entered. In this way things have been
going on. That was surely not the
object of this Act. Then the tenants
themselves have been ind.ulglng in
sub-tenancies. That also is a great
evil. All these points have been not-
ed and in order to be fair to all the
interests, a comprehensive Bill is
nearly ready. But the House will
agree with me that to pilot that Bill
in this sesslon was almost an impos-
sibility on account of the heavy
agenda which naturally has a priority
over things like the one I have men-
tioned. With great reluctance, there-
tore, it was decided that some such
Bill which will continue the Delhi and
Ajmer-Merwara Rent Control Act for
another period of two years should
be passed. Meanwhile the Bill which
is nearly ready, as I said, will be
finalised and will be introduced in the
House in the next session. Before that
Bill is introduced, it is the de-
sire of the Government to give
ample opportunities both to tenants
and to landlords to place their res-
pective points of view before the Gov-
ernment. After doing that the Bill
will be finalised and will be introduc-
ed in this House.

I should have very much liked that
some of the provisions should have
been liberalised even now, but as I
have stated my wishes are not enough
to put the Bill which I wanted to
introduce, on the statute-book. At
th_e same time everyone in this House
will agree that the housing problem
still continues in its acute form. In
the course of the last two years the
Government of India alone have built
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not less than 25,000 houses,—about
3,500 for its officers of all the four
classes and about 21,000 for the re-
fugees who have accepted Delhi as
their place of residence. Apart from
this, private efforts have been there
and I am told that another 6,000 build-
ings, big and small, have come into
existence. In order to encourage fur-
ther the building activities in Delhi
and New Delhi, very recently the
Government of India have announced
a new policy under which great con-
cessions have been granted. I do not
want to detail them because they have
been all embodied in the Press note
which was published a few weeks ago.
The main recommendation was tnat
so far as new buildings are concern-
ed, the Government of India will not
requisition them because we were told
that this constant threat of requisition- -
ing property newly-built, whether
in Delhi or in New Delhi, hampered
building construction. Personally I did
not agree with this argument. However
inasmuch as some people in Delhi who
count in the public life of Delhi are

of that view, we decided that this
concession should be offered.
Shri Sidhva (Madhya Pradesh):

But the Rent control Act prevails.

Shri Gadgil: Then, so far as New
Delhi was concerned, the main trouble
was that Government insisted on shar-
ing the unearned increment in the
land. This was objected to with
particular force by those who were
already lessees of the Government and
wanted to develop the property to
fuller extent. The Government of
India decided that if in the area co
vered by the old lease the leaseholder
wants to subdivide it, let him subdi-
vide it and build. What we will
charge will not be premium, but the
value of that subdivided and separste
unit will be arrived at and the annual
rent will be fixed on that amount at
the rate of 24 per cent. The old leases
were on the line of premium plus five
per cent. of the premium. We have al-
ready reduced that rate from five to
24 per cent. We have further given
this concession, namely, that we do
not take premium but we arrive at the
premium sum and we take 2§ per
cent. of that as annual rent. Now, I
honestly feel that these are very li-
heral concessions. Apart from this,
so far as Delhi is concerned, the prob-
lem of further providing accommoda-
tion became complicated on account cf
unauthorised occupation by refugees.
Even there Government have gone
further, keeping in mind the miseries
of the refugees as also the necessity
of having more accommodation in
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{Shri Gadgil)
Delhi. In all the plans in which it
has been decided to stage out the
development of this big capital city.
these factors have constantly been
kept in mind.

The main point that I was making
was that in spite of all that we have
done there is a shortage of housing
accommodation and so lopg as that
shortage remains, it is the duty of
the State to regulate the supply of this
service or commodity which is in
short supply in as equitable a manner
as possible and that has been the
main object of the Delhi and Ajmer-
Merwara Rent Control Act. Had
there been abundance of accommodi-
tion in this area there would have
been really no necessity for further
continuing this Act. But inasmuch
as nobody is of the view that there is
" sufficient accornmodation, the desira-
bility of continuing this Act remaing

All that can be said and very right-
ly too is that there are certain defects
and that certain injustice results if
the provisions -are allowed to continue
as they are. I quite appreciate that
argument. As I said, 1 am myseit
very anxious to take up this matter
even now, but it is not possible to do
so owing to the exigencies of the par-
liamentary programme. I would there-
torc very respectfully ask the House
to agree to extend the life of this Act
for a further period of two years and
the comprehensive Bill which as I said
will be finalised after hearing {he
view-points of all the interests con-
cerned will be brought in the next
session of Parliament.

Even as the Act stands, it gives the
Government of India sufficient power
to exclude certain areas from the ope-
ration of this Act.

There are certain suggestions in the
amendments I find on the Order
Paper that new constructions should
be exempted altogether, at least cur-
ing the period between the passing of
this amending Bill and the new Bill
which I propose to bring forward.
That is a point which I  appreciate
but I should very frankly state that I
will have to discuss it with the other
members of the Government because
the Bill is brought in consonance with
the decisions already taken by the
Cabinet. I I am convinced that
ff I make some such exception,
building activity will rereive an
impetus, (An Hon. Member: It
will.) surely I will consider that, but
we (andlords like the leopard’s skin

do not change. They are where they
are, for good cr for bad.

Tk}en tpers are certain other sug-
gestions in the various amendments.
I do not know whether these amend-
ments are in order in view of the

framework of the Bill which I have
moved.

This is all that I want to say at this
o stage, but after hearing hon. Members
who are greatly interested in solving
the accommodation problem I shall
certainly do my best to meet their
wishes as far as possible provided 1
am convinced that it would result in
greater building activity. ~

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Delhi and Ajmer-Merwara
Rent Control Act, 1947, be taken
into consideration.”

dfeq s T wriw : § fafie
arga B fagia oy faw @ feam §
FANIg AT RN FFogd war
feondt & s ot gt % o’y § agt
a% a7 e (just) § qARFAR Fav
g #ifs sgH @ w faw W R
W AT R AN A F R g, A
axE ¥ REwr gqE w1 far § o wRh
WA FTAETE v .

[Pandit Thakur Das Bhargava
(Punjab): I congratulate the hon.
Minister, who just presented the Bill,
for' his speech which is hope-giving and
is just so far as it goes, because he has.
now begun to look upon this Bill and
upon the question which is before the

country from both the angles. So far
as this Bill is concerned......
Shri Deshbandhu Gupta (Delhi):

May I interrupt my hon. friend and
draw your attention to the fact that
there is an amendment standing in my
name for reference of this Bill to a
Select Committee. For this reason, I

think that my amendment should have
preference.

M. Deputy-Speaker: 1 am sorry. 1
missed it. Shri Gupta.

Shri Deshbandhu Gupta: I do not
mind it. My hon. friend can move the
same amendment. '

Mr. Deputy-Speaker: I find that the
names of persons have not been given
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by the hon. Member. Even now [ have
mot got them.

Shri Deshbandhu Gupta: I  shall
give the names just now, if this is
acceptable’ to my hen. friend.

Pandit Thakar Das Bhargava: Am
I to understand that after my hen.
friend’s amendment is moved, 1 shall
have a chance to continue my speech?

Mr. Deputy-Speaker: The hon.
Member will make a fresh speech.

Pandit Thakur Das Bhargava: So
all this will be regarded as having
been washed out?

Shri Deshbandhu Gupfa: I heg to
move:

“That the Bill be referred to a
Select Committee consisting of
the hon. Shri N. V. Gadgil, Pandit
Thakur Das Bhargava, Pandit
Mukut Bihari Lal Bhargava, Shri
R. K. Sidhva. Shri B. L. Sondhi,
Shri Jaspat Roy Kapoor and the
Mover with instructions to report
within two days.”

Mr. Deputy-Speaker: In all these
matters, the convention is that those
Members whose names are proposed
must have been asked if they agree io
sit on the Committee. Normally, ihe
Chief Whip should also be given a
copy. It appears that he has not been
given a copy.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narain
Sinha): I have not been given a copy.

Mr. Deputy-Speaker: Anyhow, this
convention should be followed strict-
Iv hereafter. ’

Shri Deshban:ihu Gupta: Thank you
very much, Sir. When I gave notice
of this amendment it was a week ago
and T had expected that this will
leave sufficient time, but I am now
faced with the difficulty that the date
of expiry of this Act is the 23rd and
today being the 15th it leaves very
little time. So, I have reduced the
period and amended it to two days,
with your permission.

My task has been made much easier
by the hon. Minister whom I wish to
congratulate for the consideration he
has shown to those who have bLeen
pointing out from time to time that
the present Acf needs amendment.

Sir, I am likely to take long and if
vou will permit me I will continue my
speech on the next dav.

Mr. Deputy-Speaker: Yes.
The House then adjourned (ill a

Quarter to Eleven of the Clock on
Friday the 16th March 1951.





